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[Shri "M. M. Dharia]

a joint front to see that either in the
matter of secularism or in the matter of
Harijans, no injustice whatsoever is dona

SHRI1 BHUPESH GUPTA:
Madam . . .

THE DEPUTY CHAIRMAN; That
will do. The rest you can have outside
the House.

SHRI BHUPESH GUPTA: Shri
Shukla should reply.
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BILL, 1968—continued
qt gqo o faw (Fa7 wiw)
Fyyamfy o, & arer g gafaa
AT & FAI0F wrya A v w fry
fzar | F T7F 1A FTO UE FR, § 7
friza wear agar g fF § g9 on-
faros faar &1 qmarewr 17 97 =TT
FIATE | & Lo MT 15 A7 A I H
AZT FOT AT | F AL ATT TF AW AT
T AW FEAT AFAT AZ GH AT 97
AT ZATRT & wEAeT ¥ g |

Iraqmfy §t, TF A0 TG H
arg # i o Ftaa 7 &6 /1T 39
gz 34 &qrer 7 FF Ao At w1 w0
g, wta arat w Twae faa, ai
Frat #§ 9 TAML 2, IAR FAT I,
OF I AT AAL FAAAT FraT 7
FAré 47 | IT AT IFA TIARC AT
faar g7 “wrw g7 maT =W, A
et % “qrefror ol Aysr’’ FET STAT
Z 1 A grwAr ® oA wHm q
TF A1 7 IT At w oAy FEar
qd a7 ¢ i 9aT 93w &, qETeE N,
WA H, UAATT §, WT I, A
NEO #, T ATHAT TG AT ZAT |
I AR CANAT FHWA T AZ TIT
fzar g1 o Az § T G397 T A90
9% 717 FrgAa twfaedr § szrar fs
3 w17 % for foam 97 F1 Argegwar

I RAJYA SABHA ]

Bill, 1968 586

Zrit g faar AT« 150 w0 wAT
AL Faadty ArawT & wfeqm 41 adt
# 57 F10 & o vy marar | 47 A
# ATq FEAT TIAr 7 fF A daadty
AT H FA9 19 FLUT W4T 31 34
#1477 & fFar oy oAy T
&5 A far smar A gA T A w1 5 E|
At grar, afFs 77 3 19 A T 8
H17 g7 a1z 2 fF wgrme avRe A
FAV JET FI ATFIC A A A4 H
FIT AT AT qrAT S 47 ) g™
T3 F oy 3= = g w1
war @4l feay ) WA @7 F oAq
FEAT G347 £ F 78T 29T g7 94 &
FaZ § A P 34 &, g7 Padow
Frgare 291 & 1 @far Fdwe F
e ary az saare 41, 397 37 Ff
garar w1 3 frar | caifan wao A
JvAr FAaffq Araar § 59 w10 F oy
80 FUT §74T T@T | TIT AT H
FHITT S FIAIZ GAT, AT T FH
§ 2TE AL g W wW A v@v
T A I TG % fAd 164 wTATAT
T F1 A w4 o srafw A Aty
HZT A TE FA I TT 7 A
Fr weqraar 2 fr ga% g afy aei
FT T foyer agar 2, @1 F99 4] 703
war wrgAa Fafaedt ar sfr g 7
Tk fad war 3 gafad & gz agm
17 frazy w&ar wrEva ffaeacama
¥ fy @7 o #wr AT A FrIEd
QUFSH AFT TT FIH FT HIIT TFrATL |
w4 & 37 A9 FT 792 7941 § T AA
77 74 Far & ) = wdmT A
AT wTA 39T oA F ga % o zg (e
# f5 wat a5 fefrsdr mfafas Jrm
iz wrgIfaaEr wifamEe g, ag v
farar servarr 1 S ag Rl orfafas
z, wizdfagar Yafra 78 fear ar
@ & | gafay § auaa g fFogw wd
F fax aar goam femr s @ 2



'587

Appropriation No. 2

TS 713 AT FT LT G F
AL H A FATE | AR A G F G
Zr it # fory vz & w e, s forr
Faarf 2 g 1 o awg & wreg avFTe
AT FFFE a0 4 39 J1 991 § 39
oA | 14 foar 2, woe g4y afy &
qze fear gar s gare 3w A
A, AgaaTAnar e fF o arg i
T O A9 8, AT a7 E,
AGAT FAT o AT TG & | F AFAT E
fir wrgda fafaedt w1 iy gaem w0
T W qF w7 ow oae w oA
AT BT HIA T AV, T AT A AT
a 77w, ar feT g grem aoT &
FFAT & | HA AL F AT FEA 03AT
fi aopTe 7 27 < 797 § 97 e A7
IFA g AT ATE 4T A7 W Gl
AT ETE ) NA G A 97 FEar g fF
ST FAT T, AIGAL FHT AT Hifeaw
i ZfeeT #1 2, 39 WL 79F F1
AT FH ET AT |

FyaAia A1, W AW H FEE
350 fafeas gwy i o2 @4 g
21 w7 A we fEr a9 |/ osw
aANT 5 FUT 0FF 9 e AT oA
77 |t 7 A g 5 o F 15 a9
g w4 Y T 0FT TH I 97 faard
ZM i # WY 5w ra F fad § avwe
Y F9rd Zar § | afnT 3w faerd w
AFTA FI AZA FAAATY § AT g0 SATAT
aa % faar %7 sqawar 5% @5 | fag-
st & az fawren 2, favtast w931 a0
crfa s 7 g fawrfor 5t 2 fa
350 fufaas owg & & 190 fafs
uFg a1 200 fafems owe gft o
AR A afzqi & qet & qar qfw
weaT |1 GET 8§ THE g1 faurE F1 Ar

[ 1 MAY 1968 ]

Bill, 1968 588

qFAt # | Iywamfy o, w97 7w 39
A7 FT HAW FL A 55 AT 60
FINET TF @A F GAT FI qACET FL
aFd & | 37 772 F 29 190 fafaaw
TFT AR T GAT 37 FT GGG Y
awd 2 9afF w9 Z FAW 9 FUF
OFT THIT 97 FT AT T AT F1 AHAT
|y # Wi S e a4 2
q AL # @t gafax 2 g
gré &feen dady sy aga wifvaa
QITAH | & o oF weaw &3 %7 frama
g | 99 3@ g & seer qur agi e
qEd 9T AT ATT ACHTT 1T 7|1 747 §
W § I aTéT FY0 § WL a7 a7
7z & f fom @51 % oF uFT § 10, 12
qFET W9 A3T AFE FIET 4T AT TAR AL
gre dfemw dved WwmT & 40, 40
T 50, 50 WH——H T T 419 53
w1 3 @ | qg ' & fay
FUTE WY AG 2 1 Afww fa|w T oAy
oiE & &7 & T & a9l F FAl A
T & i A wifaw A7 & fr T s,
IHH A AATT [AFTAAT I AT 2T
e dUzdg S A q%H BN
sret arelT s wfa W | fae a9 )
s g ffemw dwedw gwmw 90
faferas ar o #4009 uFe ¥ awwTe H
ot Ffww FG0 & AEnfeaE @
aaT W wI ], W g & A, e
F o =1 91 AR a9i9 9w 917 aET
AT G, W gE AN I ACGAT AL
ATHTT AT AT A1 FT @I E v 15 a1
qET | AT F | WA ZAT AT 90
fufemm uwe &7 amar 921 g€ & =2
gifoa =iam & a7 /4% 8, ag ow-
faag wEww & far & gwra
aave @y & fF Faw 4597 50 fafma
[T 5 4T 6 FUE Thg | fq=ms ugr g
gt 3w W fo¥ afar 3 sfviing
&1 wwar g #w fomd arg e avs-
19 WM B SHAT & | 9 4g 9 waienn



'589 Appropriation No. 2

l’aﬁ Udqo glo 94|

q:g!gTﬁ'ﬁF 190&%@*‘
gurdt  a A1 e | 6 5O
ni%%wgmﬁ#iffﬂﬂﬁ%'m
v g g s v w0 o T
mwﬁqﬁﬁm&ﬂ*ﬁﬁ
FiF FO9 60 FUAT TT T H
o4 FrT 2—F AT A aw & T

; #ore, WTETC @ W

vz # f o fafew e 7 fard
ey 3 o s i & firg e 7 @
e § i a7 g & s 9 0w T
5o fafeam wwg ¥ faaré gt 41
aur & 1950-51 Harwaa so fafeT
aer e da7 g1 9T | W 94 90
ﬁﬁmmﬁmﬂﬂaﬂw
e e AT Wi 6 O T 90, 95
fufera = & | T &Y W 1951 &
& s § 1964 4T 1968 TF T WA
&1 o7 70 a1 1 7.0 &1 FAI W AT 90
gt 90 95 | it WX ¥ 7 W
it we 190 fafea ©FE ¥
m@mﬁmiﬂrmzooﬁlﬁﬁﬁ
apet ;g A 4 HE T A T

[ 1 MAY 1968 ]

Bill, 1968 590
Znft | sefad § qrT AT A w9
fa WaTAd T SAW WOHRIGA AT
qreAr § s A A war g, T
st 3, T 3 W TA e g o bR
arar 3 Tl & FA EOT T A §1F
< e faare &t f sfviinq daraT #1
w1 & gl A U FLATAE |

ﬁmg&a@é’ré‘ifivﬁﬁ‘
g i W @@ @t & | 9 T
T i AT aree feeee HY | 3 T
dra § W g @@ gAY e | g6
g T aw a1 § fF W AT
feeqz o @@ &< &, Fou WLAT
are< freap @0 FT  WEg WA
3 ot fere st vy s A, vy e
3l 1 o A o A
far aga &0 24 § | 4l LECuiny
AT 1 TA AT AT g I A
ﬁaﬁ%ﬂ%ﬁﬁﬂm%ﬁﬁaﬁ“
a7 dar var r &\ A fade w4
were gre dfes Eriecic S ICIC I
wER A A A e A @ ®
at #rr firder ag &vm fe wd fod
i g@ w93, g s fan 3w
firz GrAtan SO 93 a4 AT TR
wor aifd | AF ar ag s & fF w
500 w7rg wrr faard dAwEET T
AT A @1 FW ¥ F9 Ih 200 %
ST FT TEAr Z AT 471 ge | HE
gefigafe: g @ a1 WL TTEHT
qarx fr 5 ¥ gaweHe T 2 F AL
qamETT & Fa@l g )

o o o o ) T @ A A I
Ferit T 1 4 TS RV M T
ag %< ¥ 3 @A X o wrg € AR
o g & s vt & wa farorefy & o1r 70
& | Ffrr ¥ gy o A o gferEn #



591 Appropriation No. 2

f mare & wify s &, wre wifa
AT & 7 § a1 359 F1 Fifaw ffww
wYearEt w1 gfwfadt dfam | @i
37 AT Wi 30 Nl § FE FT
80 WA WAT F1 I fawrEr &7 o
Y s 7 fFar | owrer gae 3w #
ug a8 gAY arT & fF 55 game aEt
#, g @1g 9 9| TEr §O§ ¥
10 wrEdt  arEl  # fawedt & 1 2o
*of{ﬂomﬁ'ﬂ'ﬁmmqr&
1969 @F ST AT e g arer &
NFGET § UF @ aiEl § fawer 3 4
SRt | WS o et g &
wfefr & a9 & o & 9k
AW AGTFAEG | | UL TH ST |

uF dYF { AT FEAT TEAT | gH
vHYFREAT 1 T W A AT HT HEAH
FAAT & | FHE a9 F ok g aga &
I GG Z | W A0 2, wiE &
o7 Aifeaw zd @ Fr T AT &,
FHTTT AT AT gt §, wEfEr
FaFUHT AT AT g ¥ | AF g@ I
v 1 g 8 i o o ag e g fE
s fowat onfr wfew 7
OF USHHT HTAT & ©A SAAIHE i (o
wir ag doafadr ar g feawrt 7
w ¢ Wi smE Ffmar aga @
CIE R FAR i 2 A G
¥ g, 9 W yawl § 9§
A 3@ T A g AR w8 o
SRUTH A Z AT FT 3@ T8 |
afEa s g el o oo
E 2 oww gl wwaw
B FAT 7 ALY GSAET T &Y 9 AT
CE I E i R CHE ST
=, Hifeww = Wi i = Hfgz A0
ara &, affw o waw ag @ fF o
fFamal #1 o FT & ar gw Wi
=% % fez 9v aga W 7 T a1 A few
AFA FT AT | FH AT 2/ A e

[ 1 MAY 1968 ]

Hill, 1963 592

= #fez uqx 9tz Zav =nfen faed @it
F w292 &Y, aww g, e aem
# #fv gy oAy |0 g | wee dar
faar s @ wfaw & sfaw aw@d &
A & | ¥ 6N W OAE 4% & WY
FigAT vEaT § [ 34 & avaw § e
T A1 AT, WA ARG FE A A
At & Fg wwar g i fram-fandr @
TS T AW H AT 40 FOT A
T I&T § | TAT TE 7 FB ARALA
742 FT F a9 TE 99 927 goAr -
aviz % ag fo e 6 Fa 20 9
d9el & e & | AT 29 wAw
grar & | a2 73 g 9T F 3w, 50
X AT & A frewr aer @ g &Y
gaTe TtE fF sad, afF Fa 500
A ffr o % | B2 g 9ET §
2qed fom wdt @& G S S
AN E IR I AT gE AR
a1 41 e 4g & 5w wegfaEt
FaeTHe WIT FIRTTCT ITART TEY
g a1 A Y FT T Afed, 8
& fF g8 gaTe FAmedz A GAEY
&l g, @16 Fear wifen, wifearde
¥ wgar aifgd | v I g g a
garr 7w Gt fF o Faw oF a9
fafaedt &1 w1 7 7 foar s, o¥Ew
. ferar sty | WE 3 AT 8 98
g w7 fF 7 Traeee fendiz ¢ A%
1 1T FT qFT & 98 90 AT FL AT |
gd @1 &gt § 39 forg gardr -
ardl gWT wifey fs gn w7 sl o
FLHT |

aF A Fg FAs qET fE g
Fw ¥ warT o o T 4T AE, ITF!
fag=m &1 o |1 @ar @ fe s
&, T FT W GIGT TS T dar
wven & | 1954-55 § TR AG
q1 | ¥ O AiFE €, IW a9y qe
Trilz 41, 7-8 ®@ I TEAT T



593  Appropriation No. 2

[&ﬂ't{tro 2o f‘\'ﬂ]

ZAT | 1965-66 § 80-82 fafas
Ted AT GAT g AT WAL Fe
g T AT 70-80 W@ T TEAl
THIZ g 7 Al #i A 4T G
74 07 fa=rT F¥ H g7 Wedq ¥ wvarr
F1 AT I FT AF WT W AT
gIae & gyy 91 7 fafema =v &
AAL AT AT § TG IHE § A
Aaran #F gam 3o e 7 fafags =
HT AT F 919 T GLIR, FTET F TS
FOH FOF THFAA @ 4 FE AL 7
- fafaas za qgr 9T a1t F 99 &
QR | W 15 790 7Y A fad ar
w1 fai 5 gafadt awd | mfae
fEwr oy awy w7 w@r § | fedequae
F 217 50 TvHE GTX AT 31 TE & |
a7 fewm #7 afea sredy famd
& a1 T ave g €, ware we
A g. ...

fam wama & www W
(ot &o wto qwr): WaTAq T TG
EAG U]

=Y U¥o Fro fasy: T ot 77 a1
& T W&t ot 7 wer fF Hare aims
AET g |

# 59 weRl & amq, @ faq @7
A F3@T § W awaar g fF A
ST aEl 9r fAEre &% s
WY TAE AE] GHTAN FY qHS §—T
Havaa g fF o9gr femd §—
a1 9 T w9 "wyar faare ga e dar
@ 6 wn omd wa wwe #ogad
% TOH FT A |

ot wateg awt (3o g3wr)
gaaarifa oft, & st g fFoad
qret waa< fzar mm & 1 7 fafadg

[RAJYA SABHA ]

Bill, 1968 594

frgas & fadig & e & fag aer

( EATE |

qreEq ¥ w7 ¥ wgw ardf q
T qrarAr g gfa av € a5z w1 3ET
AT wAwe w8 1 fodt 2o 9 Ay
IA% IWZ q7, IAT AMG¥ IF U7
frdz T & 1 Fifesa 7 ooF fag
fay &7 & eqrw famrar @ fF 3w
& smfguvear & fag 2o & mfaw
i ! GATE B { AT AT AAAT
& 1 77 % 7 3m 7 # fo fovwr e
g7 qi a7 & AT A ATSAr 29E
AT & FA% AqET Awe &7 fqmim
ZAT & AT FAR AT GHT F AT
ame Sa § 5 gw s #7176
ST T & 9%g 99 gw sawr aformm
Fay § @t fromrget § W1 g5 48
FET TET & fF wst agar wav A4l AT
AT & | 34T HEH 97 A AT A agar
A WA &1 IEHT wqex w4 qg FAT
& fi gt Siw 7di @ T | W
FT AT AEI WA AT ST 9T Agl
aer a1 fre &% i ger o #
At @) #| v g fr faw wqoa &
AW H @WrSETE AT @M g | TART G
ST ST &1 1 ATET HY qTEF T A4 |
ol gfoomi %1 e 9% 9F F1 §
fasmz &1 <@r 41 1 20 AT F a@ A
qg AT AT WO WY 4T F
R amAT wdt gt Ty &, W I
FAT T AT F qeATATT ! 78 § A
TR ARF A1 %8 FHA g——qg TAAA-
AT HT CF BT FATL ATHA § | FETE
# g v o, A foed i gwd
ZEr ar fF wmel § §o W@ S et
g, @fwa ma @ T ® Fww
fram @1 aeer dar T § IE
afear dg @rv 71 wgy foyean, T adt
[radt & | gg® g q9 W 7g3 A%



595  Appropriation No.B

T w7 fAgr Fear 9v Afea W
RZAT €1 FE1 e & Faifw wrsr Ewren
mazd fa=w &7 a8 g e
Fifeai § |a=r wwar § | 78 awreEn
FT EF FOT HHA 20 T F AR
o OWE

TR g a7 3 fE gwr ar
Fwz EfwfaE wafenr o7 79 2, 0
#1 awe foas 20 § | a7 e 49
g fFav T & ¢ S, F a,
FHTL WETE T Fod A—

"oy s T v g e e foe:

WA A7 AT AT AT T 9T
ST AT WEE 97 WU BIT ST
HIT 7 97 AT ATT FT 0 & AT AT
T WA FH 97 W ATMEF TE AT
F 7 wamgEnt 4 2 wew far g
HO F TET A= A1 g 8, Enfaam
HHT F1 ST 8 WafF ag7 gy asfey
H1E qT AHAT §, FA TC AT & | GH
UH TEET ATE qET & | fEe am
q w9 42 HT 79 T W 7T 6w
F71 fF WA To® aw wodr fasas =
FL, ST FA | FIE AL AT F17
WE FIA & TFA I8 A 6 3 g
BT H ANTSAT A1 EEW B WA 5
EWTZ &T4 FT AR &1 AT UF AT
#, ghlET qi= g w90 7 AL T2
1|7 T, AT S 9T g a9 9
AN TEH FaeE fRAT, AT | TEe
@ F7 fFAE e g6 |9 FA g0,
W D W AT qE & wwE wiaw
ST FET & WA, qEL H T AT
g0, 99 ag WA g AT W &
g1 AT & | I FeodT O HEAT-

[1 MAY 1968 ]

Bill, 1968 596

wifaw Fm gl | g7 miay 1 7
AL AR AT F—

“at A1 I T W 77T qATFHE
T 91,

W OATH FATY WTEOEET 0%
far 1”7

T EORTIET AT AL ATRA AT OIED
21 1947 ¥ wEEady F 917 209 qAH/
F FAT 240 FUT =T BT 4T )
TH W WS F A AT 12 7 A
#gh ¥ f = 8 00 T T I
AT AT 2 ) T A9 Fy A7 "qrEm 0
2, ot %1 foan Fva7 &, 92 HgAd A
FET, AT w AT & T a@w N
g fraer owgmEde #2840 2, 39
a9 9 § I} T gEr MifF
W ¥ WA § WT TAW A T AT A
orad AT WET 8, ATHIAT W7 FAHT
afeas § o1 ST 2 ) AZ AT 9=
AT ZHET Fof o A fammar & o
T § T @1 g =ifaT ' & a4
T A 1 "Wy 2 | o 3w o e
TE FAWZ qE TLHAG @I F I
# gugEt 7 9 A A A a9
o AT AT AR | ZArE ard W
% fF ot §9 a97 @7 w@r 2 3w ™,
v 7 @ & gk a9 @ § a9 ad
farer wmferrm wd &1 4@ & 7R
F<T famrer e a9 VA E, a1 Wrs
T AT Fo A AT & | WA F F FC
F oF qET ° g, oF & o
T AT 98 w8 T W 9ET q
T AT T AT FAT 477 A Al
foaawy g% #W1 2 3z (o 7 419
TR 0T q2T OF F7 Fa T wedy
A9E FE A1 A1 FAT A9 Z0 7 A4
FEA AT AT F | T e A1
S171E T FITE Z1 ST | AT HA gHIC
T 1 FATAATT AN ET 72T € 9% A
20 A7 ¥ TATE |



597  Appropriation No. 2

[#fr wrferz ami]

FT ATC F # 6 g9 auSaTE amr
=gl & | wET 9% auToEE qaT 8 7
sofy # a9z 9 vy @ 7 ¥feEw T
& e g & faar oo 2 o
ot @ far o 727 2 A2 o wEe
& oad frm o T | W™ o 9w
e #1 51 fF 0w fAfae 7 8 s
FFE & UF K F F IAR 39 A7 F[fA-
fara a1z & faedt vow &7 34 et
ZTe ST A ARG F 3T A
&1 WEwE Af@T AT HTH FAHISATE
FT A AT AW AT T fwoqwF
W= 20 AT F FAT  GATHATE HTAT
2 | ag afefeafa, ag =pawqr 5t wig
TETE AN ! @ I
g & WA & W Al
farfrsor F¥9 &7 wre faer 8, 15 A9
% 927 TR & 9T 9 EE |
agi a7 =At A1 v feafy 3 7 deR
¥ forr 3w e wg T, ag 7w
HT A G AT E | A 20 AT &
qearg off weET A TEE d59 &
ater a9 2, wesr <fonr SR @A
F aA AR & W gt 97 OF 0 e
& o2l U¥ OF U g9 T A dt ar
2 =7 =7 4 v 9fy 9w og|
grar & < ag o o F7 avarw sy
ar gt #fgy fe o= Al & T4
T oW & g4, AN 99 w1 42
% gHaT aq ¢ A fafaedr ®
gFl F1 9 F1 wawe foaar § i
qg I BE T fFma F a=a &1 A7 "uA
9T & Zie yzd F amw fTwoav 5w
TR TEAT £ A1 § @ 9 g0 4R
FHIIATE WA W 20 A9 F T AN
W 72 2| g FAq AT ®T AT
7& B, a® A ¥ oA & qAW @
g s oig # 97 & 29 A w1 [
fe foar demat & feg v w0

[RAJYA SABHA]

Bill, 1968 598

TATAAE AT E | FAHT W 2F | TR
A AW O W AMT TEE A
auear § fsawr fe afafes foos g
TEATE | 20 34 F W=« gL a9 a7
w & 1 g forar w1 fom wae &
HTr Agr w1 gaeq fear & 7 faar
g e i 2 fs gawr afea famio
&1 F11 g1 affe g0 20 a7 & qvErg
A1 a7 @ g # fF gt ewn AR
FTANT & AT A9 & IA0 AAATHAZ AT
gt d | Fawaar g fr P owd
¥ ¥ AT 9T, WIS & 30 AT 4T 35 AT
TEA, WA TATAAT F qEA, IH AT
§ AT g sAaa % v fEaer
TIT ET AT E, AU g 97 2 T
FT TeqH AT TA ATT AT AT AHAT
&, WY 2 AHAT &, I 37 477 7 fqvA™y
w21 & f Frar == fom 2o vee s
YA Fd T AT A af AT § q9 f
FEATIAT | T ALATHAG (A1 FHH A2
ramiame ft a@ fE&fea f,

g AT A AT g 97

fafea & f a==i & sqomeedmar @
w1 mg B wr o vt @ o
LA R IR IR AR ol i
w1 87 e qw For g7 € fw
Zae forer & w7 aga ww s faan
#, foar &1 gwa g7 w1 & 99 g9 <
it forer &y 1 waer A€t fsar foedr
o A=At w1 fqe-famin & a=x
=w ATE a7 WY T Er #7 qEAr
T TEL AN F1, §F AT AT A
TEATE AE AT | TAA I AT AT GLAE
arat i asat &1 @ved wg fafar
agd FAT g1 T4, AT FHL A7 Gfa-
ard gw % qar wae fear war afew
fers fort | 4% 22 @it & 7=t &
arer | Atga Sranfw gEa st gam
ot a5 Zar fF gz wrwdr W oaw
@1 E AT | wear df 9ad weay



599 Appropriation No. 2 [1MAY 1968 ] Bill, 1968 600
w g o, v W ot zew | wE @1 wwE At ¥ @ osman 2
waET § a1 Ag | qE A a%r wead feaqg@sargrm | & awear g f&
1T § TW a1 F1 JgF7 5 7w gundh w98 wed ar adr g fF gt Aot
AEHTTFT HIT AT FHET FT FISHT #1 Hfea aaar fey AT FaF g9
av @ &, w fem ww F7 e & FTOT AT F AT TFIT F1 a9 4H

a7 & 7 e garvd W @ g,
e qard s W &, i 7, wwf
T, FAT 1, aF(AT F, TT AT FT
T g & 9qer frar o ver
aoa v gar 2 s g &Y
#1 famza & sifaw 9 @ F)
A% WK KT AT g | WS TEA T
A&l w7 ma ¢, ag feafa e gwnt wmwdy
uT @ E | atwfac w1 ogw o
1 & AT 8 (Time bell rings)
AT ST ATE §1 SATH 7 F1 ATAwIFaAT
2| % aig & quEr 4 awy w1}
a1, & aweat § fF % ggar wamy
2 fr we ofw W @

Al : wg WY a@ET
Fifa¥, aga ar@T e § |

oft wi g wwt 0 # dw o F
fF #) #r A gwa fear smar
w2

gqeamafa : "o 9@ F 13
Frmz wte &, w31 fame e a4

=it wrw fag wwt ;% ag %7 @ 91
Fir viez fawtor & fordr 2 oo savgs
z % a9 5w a9 3@ A%
e f ot smawas a1d & I avw
gt faar s Wi & avwar g oot
WA AT FHIL AT & WA 9®
AMAN HIEET AN AT g, T
sfrar tmfor & &1 &, IO v
Fga wv et famr o e & s F Ay
wagat g fa foer &1 wewwr qom @
oo wmg w=uweeft dedz, Awden
=EZT AT 2, Wil a7 WS

gAY AR AT G E | W qet av-
arafs 07 &7 99 2, HAEF T FHIC
ar Wi, & AT F qvE qrer
grewarigar fat 9ar @ & ww faw
F FET & HIC Iy fFar s
gagas AT am g w® A
frger o & w7 a0 § f§ 20
aq & wrad & qvAn W1 wwa , S
gardr efaw qEft &, a7 T s
FT HHIAE LT FT I, FT AT G
T dfwe awmae w4 Z1 9 9 &
at ag wwear g e swer aay a9
Fraw ag & f dom . G@ &
AT IART ATHAT T, TEETFIA FAT
qzar. weaT giwar a2, i omfac
gt fFaT S =T & At wer S &/l
T, AT &1 T E1 TE1E AT AR FL
TEAAT WY ST FE |

9 WAl F aq F W w9 w0
qATT FIATE | A T FH T
qr o w7 & T w7 & awwar
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§ 39 9T I TEAT W IA 97§y
ad agar & sfEa awemar g 9 d uga
qg WITE AHA TEAT AGAT § |
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el A e oA & oW A
fF feami &7 aoa0 & fao, S41 #
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wae w1 ag A & i Prami w1 gfaar
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090 HE FT H ATAT FqTH AFW
AT |

SHRI M. RUTHNASWAMY
(Madras): Madam Deputy Chairman, the debate
on the Appropriation BiP is the appropriate
time tor reviewing the work of the Government
in its several Ministries. The Finance Minister
should have adopted the suggestion of the
Administrative Reforms Commission that each
Ministry should issue every year a performance
budget, that is to say, recounting and summing
up the work done by each Ministry for the
people and the country so that the working ofi
the Min-; istry could be judged in relation to
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the money that thi; House and the other
House vote for in the year. I do not think any
such performance budgets have been
produced except for two or three Ministries
but certainly not for the Ministries that I am
going to review today.

First of all, I will take the important
Ministry of Defence. For the Ministry of
Defence we 'are called upon to vote nearly Rs.
939 crores. What value are we getting for this
large amount which is nearly one-third of the
Budget? How are the Army, the Navy and
the”Air Force prepared against any possible
immediate dangers? The immediate possible
dangers are from Pakistan and China. Against
Pakistan informed defence opinion is that we
can make a stand—a victorious stand—
against any attack from Pakistan but the same
cannot be said against any attack from China.
Against China with its standing army of about
5 million, with her air defence of nearly 2,000
fighting planes and now with a nuclear arsenal
it will be difficult for India to make any
except the most necessary defence stand.
Certainly, India cannot fight a combination of
Pakistan and China. The question that now
arises is, if such is the case why should such a
large number of troops be locked up on the
Ladakh frontier as if there was some invisible
Maginot Line that would. Defend India
against invasion from China on that side? This
large concentration of troops in Ladakh is
keeping a watch over that frontier. It is a
frontier which is not at all people and which it
is difficuH to defend especially on account of
the logistic difficulties, our bases being flar
away and we have no long-range bombers.
Fortunately there is no possibility of an
immediate attack from China on account of
the internal disturbances in China. The
Cultural Revolution has put the people and the
Army of China in disarray. But China can
undermine the defence of India by more subtle
means, by infil-
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I tration by helping hostile tribe; on the North-
cast frontier, by colluding with them, by
helping them with weapons, with training and
by a kind of seepage into the sensitive areas of
India's frontiers. To withstand this subtle
invasion by China a very strong well-equipped
Intelligence Wing of the Defence Services is
necessary. We do not know whether such a
strong, well-equipped and well-trained
Intelligence Service .exists because as usual
we are given no particulars at all about the
Defence Services and about the various items
of defence. We are tempted to look for such
details in the Annexure which is attached and
what do we find there? It only shows Army—
so much expenditure, Navy—so much
expenditure and the Air Force—so much
expenditure. What are we to derive from that?
It is as vague as the figure of Rs. 939 crores
which we find in the main Appropriation Bill.
If the Defence Services had given us not the
exact constitution of the Intelligence Service,
not the number of people employed in the
Intelligence Service but at least the amount of
money spent on Intelligence Service, then we
may be sure, especially when compared to the
money spent in the past years, that something
is being
i done in regard to the constitution of a useful
Intelligence Service. Then, let m, turn to the
Ministry of External Affairs, because
Defence and External Affairs are closely
allied to each other, depend on each
other.
We have a costly defence policy be-
cause we have a costly foreign policy, a
foreign policy which depends, which makes
India depend, for its defence, upon itself and
iself alone. It is costly because of the policy
of non-
alignment. Non-alignment is utterly out of
date in the present circumstances of world
affairs. There was meaning in non-alignment
when the world was divided into two camps,
the Western camp and the Eastern camp, but
there are no such hostile camps facing each
other. The world is divided rather into a
number of circles, each commanded by one
single power, one circle commanded by the

— e
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United States of America, another circle
commanded by the USSR and a third circle
commanded by China and so on.

SHRI BHUPESH GUPTA (Wes. Bengal):
And there is a fourth circle commanded by
Mr. Masani.

SHRI M. RUTHNASWAMY: Mr. Masani
would be very grateful for the the compliment.
D, Gaulle has said that the world game is no
more played by two teams. It is played by a
number of teams, a number of teams, fighting
against each other. In this context non-
alignment is absolutely meaningless. Non-
alignment practised in such circumstances
reminds me of the smile of' the Cheshire Cat
in Alice in Wonderland. As you know, the cat
appeared before Alice and as Alice was
looking at it, the cat began to disappear, till at
last only the smile stayed. Similarly, non-
alignment is that smile that will stand. After
all, the influence of India in internatonial
affairs has disappeared on account of this
policy 0:? non-alignment. We 'are told that
India's non-alignment has worked for the
peace of the world. Now, has India's voice
determined any change or turn in"
international policy? Has India played any part
in the restoration of peace between Israel and
the United Arab Republic? It could not,
because it took a very strong and definite stand
in favour of one of the parties to the struggle.
Has India's voice been heard in the settlement
of peaceful relations between North and South
Vietnam? Has India played any part in
bringing about the truce, which, we hope, will
begin to operate very soon? There again, while
India stands fior non-alignment, it has taken a
very determined stand against the forces that
are fighting on the side of South Vietnam.
While condemning the bombing by America, it
has done nothing to condemn the infiltration of
North Vietnamese troops into south Vietnam.
Of course, there has been a number 0S
comings ftnd
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goings of foreign potentates, foreign
monarchs and Foreign Ministers, and our
Ministries have been going abroad. There has
been a lot of filtration, going on among the
non-aligned nations. Filtration, Madam
Deputy Chairman, was once defined as atten-
tion without intention. That is what is
happening among the non-a'igned powers.
They are all flirting with each other, paying
sweet compliments to each other, but as for
helping each other, as for putting the question
"Will you help", it is not put and, if put, not
answered.

SHRI BHUPESH GUPTA: But the hon.
Mernbers point of view is one which may be
called intention without attention.

SHRI M. RUTHNASWAMY:: Then, let me
turn to a domestic Ministry, the Ministry of
Health. In a recent newspaper report the boast
has been made, on behalf, of the Ministry of
Health, that as a result of its fami'y, planning
operations, birth had been reduced by one
million—a splendid achievement as against a
growing population of 550 millions. Now, let us
calculate how many grains of rice or wheat per
individual would be saved by a reduction of one
mi'lion in the population. Of the 549 millions of
people, who still remain, how many grains of
rice or wheat will each of j them gain? As a
result of an expenditure of Rs. 100 crores, we
have been able to reduce births by one million.
We shall have to spend about Rs. 10,000 crores,
I think, in order to bring about a respectable
reduction of births, viz., reduce the population
by one hundred million.

With regard to general administration we see
that th, cost of expenditure has been going up
decade after decade. In the decade from 1956 to
1966, the cost of administration of the Central
Government has risen from Rs. 157 crores to
Rs. 515 crores, number of gazetted officers
from 8,900 to ) 37,000, of non.gazetted staff
from 16
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lakhs to 23 lakhs. Secretaries have grown
from 63 to 140. Of course, we are told by the
Finance Minister that an expanding economy,
requires an expanding administration, but the
expanding economy has exp'anded only by
10—15 per cent, whereas the ecost of the
administration has gone up by 100 per cent.
So, what is the gain from all this expanding
economy? It is by a reduction in the cost of
administration that you will be saving a lot of
money. The saving of revenue which comes
from reducing the cost of expenditure has not
been exp'oited at all by this Government. The
Administrative Reforms Commission, for
instance, recommended that the Planning
Commission and ity cost should be radically
reduced, but the advice has not at all been
taken. It still stands at Rs. 1 crore and not a
single clerk, let alone any Member, Secretary
or Director, from any of the severa' sections
h'as been reduced. Unless the Government of
India takes a serious view of the financial
position of the country, the country cannot
afford such a costly administration, as we are
labouring under. One of the greatest sources
of revenue to a Government is its reduced
expenditure and that source of increase in
revenue has not 'at all been exploited by this
Government. Till that is done, we can see no
hope for any reduction in the expenditure, nor
any improvement In the performance of the
several Ministries.

=t Ho Yo grax :  "FrEAT, HIY
: ifa % 2z oz 2 5 77 Fafaam
fadgw waa # faar7d weam & &%
TR # gwre wfEgze & far 9497 ar
i 7 | =g fam 947

w1 #Y A wmfer, 78 A ww F

L ST ——
LE TG 2

i
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T TEAT AT WIHET 2 |

THE DEPUTY CHAIRMAN: Mr. Pant is
there and he is in charge of the Bill.
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KUMARI SHANTA VASISHT (Delhi):
Madam, th, Appropriation Bill is befor, us. In
the beginning I would like to clarify a few re-
marks made by Dr. Mahavir and some of the
points that he made. I heard with interests
what he was saying. He had said something
about the budget and the money that is wanted
by the Matropolitan Council and th,
Corporation of Delhi. ™ also agree that more
money should be allocated for Delhi because
of its expanding needs and the various ex--
penses which ar. incidental because it i the
capital of th, country, and the allocation for
Delhi should definitely b, increased so that
many services can be provided which are very
badly wanted here du, to the fact that it is the
capital and also because the population is
migrating into Delhi all the time. So, ther,
should be more money.

As far as he had spoken there was a bit of
contradiction in hig speech. In the bsginning he
said that the jhompries and jhuggies were to be
. removed and th, Congress people started the
agitation just because the Jan Sangh is there in
office. I may point out that this was done even
earlier when the Congress was in power in
Delhi, in early 1967 when just a few days
before the elections the Lieutenant Governor
had taken a fancy to remov, them, and in that
connection quite a few of our Congress
members of the Corporation an<?



613 Appropriation (No.2) [ RAJYA SABHA ]

[Kumari Shanta Vashisht.]

other workers had goh. to jail; perhaps
some Jan Sangh members also had gone
to jail, if I remember right. But that wa, at
a tim, when the Congress was in power in
Delhi, So, this is not necessarily against
the Jan Sangh administration in Delhi. As
far as the jhompries and jhuggies are
concerned, we Have "Ueen taking interest
in those people almost for the last at least,
as far as my memory goes, twenty years
or even more, and we have been
connected with them, we have been
concerned about them, and needless to
say they were our stronghold also, and th,
Jan Sangh were not too happy about this
particular aspect of it. They did try also to
get some hold in these areas where the
jhompries are existing. Sometimes they
were able to make some head way and
sometimes they were not to make much
impact. But we had always wanted that
amenities should be given to them since
the last eighteen or twenty years in our
own areas, in our own constituencies in
various other constituencies Including the
very early starting of the Delhi
Gate/Ajmere Gate scheme of slum
clearance which is now one of the most
fashionable areas there. At that very time
our people had started working there.
When some year, back people were
thrown into the Madangir area, we had
been very angry about it, and we had also
started some social work, and when we
found people were living there unde, very
bad conditions without water and other
facilities, we had shown a good deal of
resentment against the Housing Minister
at that time, because the people had been
removed without providing any ameni-
ties. Therefore, I am pointing out that this
started 18 or 20 years ago and we had
taken interest in them and we were
concerned about them. The Jan Sangh
had not liked our interest. The response
of the people to the Congress was
favourable, which was not liked by the
Jan Sangh. Therefore, thi; is nothing
against the Jan Sangh administration as it
is today.
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Secondly, he pointed out that just
because a few Muslims were going
to be removed from th, area, so a
communal question was made out. It
is very amusing to me, when they
start talking about Congress people,
specially th, Delhi Congress which
is at least known for its secularism if
for nothing else, as if we were inter
ested in making it into a communal
question and our great friend wanted
to make it into a non-communal and
secular question. I do not know
whether they made their manifesto
at the time of the election
(Interruption) You have condemned
the police on more occasions. Your
police or my police, whatever it is, it
can be very wrong. I have no hesita
tion in condemning the police also, if
it iy wrong. d

A Fo qto gd : FHF T Al
areEfTE wTaTT gy g9 &7 d=are
FIAT |

RO giw afwes : qIw F
qzare 1 a@ TEl &1 @ 2,
g Al 20 A 9IF FAT 4T |

lhe question is that th, Muslim population
lived in a minority state, and it is fop the
majority community and the Government
and the administration also, whether
Delhi  Administration  or  Central
Government, to see that the minority
communities are given full protection and
. sense of security and are not dealt with
in such a way a t, create irr them a sense
of insecurity. If they are thrown in
various places, in separated and is
isolated places, one family here and one
family there, they feel worried about it.
W. had Pakistan trouble. Thei'e were
som, incidents or there was som, fear of
incidents. No incident took place but the
fear was there, and you have to see that
your people do not have fear. Tt is like a
child who is frightened. If it is frightened
of darkness, you see to it that it is not
frightened of dark-
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ness. You keep him company or you
explain that there i; nothing to be afraid
of. So long as the child is afraid of it, it is
for you to se, that it is no more afraid of
it and to take precautions about it.

Secondly, he said that we had burnt
this or that. Whether they talk about it or
not I do not know, I doubt very much.
But when these people were launching
the cow protection programme, when
they were talking about th, language
issue, when they were making some
other agitations in Delhi, on a number of
occasions Jan Sangh had burnt buildings,
they had burnt the Transport Bhavan, the
A.LK. cars, scooters, and all those. This
has been done by his party.

DR. BHAI MAHAVIR (Delhi): Why
not prosecute them, those who did that?

KUMARI SHANTA VASISHT: I am
making a statement of fact. You cannot
deny it. You cannot deny that on the 7th
of November, 1966, your party did burn
a few buildings, that they did go out with
burning materials, with petrol, and so on.
Thes, are facts, you need not question
them. Madam, I just wanted to point out
that this is not quit. correct and I have
clarified the position.

After that I com. to another point.
Recently, the Finance Minister has said
again that h, would punish those who
evade taxes, eTc. The previous tim, when
he was Finance Minister he had said that
all thos, people who indulged i" raising
the prices would be prosecuted. I want to
know whether during th, last four or five
years there have been even one under
prosecutions for the raising of prices. The
prices have gone up irrespective and
independent of the Government's desire
to do this, that or the other. The situation
is this they have not been able to control
the prices. They have not" been able to
check it. Perhaps when they say that they
want

[ 1 MAY 1968 ]

Bill, 1968 616
ty prosecute people, they have the
intention to do it, but the  action never
follows. They mad, this  sort of very

solemn declaration and they make thes,
solemn statements. I think at the moment
they believ, that they are going to do
it, but  after the Budget is passed and so
many other problems come up and so
much work coems UP. they forget to
take any action. Not a single
prosecution takes place. The price
of every commodity has gone up and no
prosecutions have taken place. As far as
evasion of taxes is concerned, taxes are
evaded by and large by the big firms, big
companies and big corporations.
They are evaded by them and the arrears
also are from those people, and the
Government is  pretty helples, ©
ineffective or not efficient enough to make
recovery of those arrears. They go on
increasing  other taxes, taxes on post
cards, taxes on envelopes and such
other things which ar. bought by the
ordinary people. ~ They try to mak. up
for these recoveries from the ordinary
people because the defaulters are the rich
people, the well-to-do sections and
other people who do it successfully,
whom you cannot find out, where
you cannot  penetrate easily, wher, your
machinery does not help very much,
where your officers getin league with
such big business people and so on
and they try to hush up cases or at least
compromise them somehow or other, so
that the ordinary consumer has to pay so
much more and also make up for what the

others do not pay, those "who are i" *
better position to pay, those who
have better resources and so on.

Therefore, 1 say though the Finance
Minister says it, I doubt very much
whether his machinery will go far
enough to tak, car, of this problem. It is
only a pious hope as far as I can see and I
think much remains to be done in this
direction.  The economy continues t, hit
hard the ordinary people and the ordinary
consumers, and the well-to-do
sections somehow evad, this way or that
way. The Government remains either
help-
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less or they become party to it or they merely
watch. But whatever it may be, these few
steps are not taken. I could quot, a very
simple example. Ghe. was available here at
Rs. 6 per kilo som, years back; now it is Rs.
14 per kilo. They go on saying that we do not
want any rise in prices but the prices are
rising. They are "™ coming down even in
Government schemes.

As
cerned,
pleased
the food

far ag; food production i; con
the Government is very much
about the improvement in

situation. Of course, that
is something to be glad about, very
good. But the thing is this that the
zones have been changed. Some of
the controls have been done away
with. When the controls have been
done away with e.g., cement, iron
thii, ®>d that, I do not think this is
going to help you very much. Neither
is it a controlled economy nor is it
a free economy so that it is a half
way house, and it does not help. Both
parties continue to grumble. Th, pri
vate sector continues to grumble and
to be angry with the Gwernment for
the Government iy not going far
enough and is not in their favour.
Th. ordinary people are also angry
because the business community is
continuing to make money and they
continue to function in a way which
goes sometimes against the interests
of the ordinary people, so that the
ordinary people are also not too hap
py about the state of affairs. And
in this, I am also a little pained over
thi; particular taxation and all that
under thi; Bill. It does not at all take
us anywhere, towards what we cal/
socialism. I think we have wused this.
word to, much and too long and too

unnecessarily and  perhaps it means
nothing. We  swear by  socialism.
But w; are guided and controlled
very much by the company of Prin
ces and capitalists and landlords and
takedars. We swear by socialism but
we forget th, ordinary people. We
swear by secularism and by anti-
communal line, but privately the
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Government members try to appease the Jana
Sangh people also, so that the practice and the
precept ar, very far apart. What we go on
saying for the people's consumption is not
quite always followed by action. I would like
the Government to follow in action what they
always say; it would b, good for them, for
their prestige and their reputation.

I think this economy on the whole remains
very much ‘'haves™-oriented unfortunately and
socialism is a cry in the wilderness. If we do
away with these word; and all these things and
have only the private sector flourishing,
everybody will be quite happy; at least people
who are “U vocal will be happy. Other, do not
matter, they can go on crying hoarse, they have
hardly any voice, and we would lik, to have
things like that. This does not help us at all and I
think that if the Congress Government wants to
follow up the prog-] ramme, whether th, 10-
point prog-! ramme or the programme for
people's ! welfare or their progress, or fulfil all i
the promises that they have made to them over
years and decades, unless those programmes are
followed practically by th, Government, very
little can be achieved. Otherwise, no statement
of our pious hopes and wishes and our so-called
publicity about the common man and the poor
people, famine, etc. all these will become
absolutely irrelevant and useless. They should
follow all the programmes which are meant for
the welfare and improvement and progress of
the common people. If w, are not interested in
them, then we should do away with thes, things.
I think it is a certain amount of letting down the
ideology of the Congress if we do not follow it
by action. I do not think, in this respect, that the
Government has strengthened the party in
anyway that they ar, supposed to represent here.
They have sometimes even undermined the
party. Some of the Ministers recently signed a
certain requisition and then th, Press was given
the impression that it was
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against the Congress President. I , think
it iy very bad that Ministers who should
uphold a certain amount of discipline should
sign a requisition of this kind. Obviously,
it was not an innocent gesture at least on
their part. ~ Many people must have signed it
innocently and without knowing the
purpose and the aim at which it was going to
hit. If Ministers do something like this and
undermine the party which they represent and
undermin, th, president of the organisation
which they represent, I think they doa very
great disservice to the party as well as to its
President. The former  President of the
Congress also was given shabby treatment by
these people, which was very much uncalled
- 1 think this sort of thing is not expected
from the Ministers that they should  not only
sign and initiate a thing of this kind but they
should go to the extent of influencing and
working with the Press to give it a certain slant
which goes against the Congress President
and the organisation. Iam very sorry about it.
Those who do not want to hear one hit of
criticism, who want to' gag you at the slightest
opportunity, they talk about discipline. Of
course, | can quote innumerable examples of
Ministers who have worked sometimes against
th, Congress organisation .

SHRI S. S. MARISWAMY
Quote one Or two instances.

(Madras):

KUMARI SHANTA VASISHT: You are a
very active Member of the House *'d y°*
should be abl, to find out. I can quote
instances where Ministers have worked
against the Conga-ess, they have rmanefed
against Congress in the elections, they have
put up candidates against the ruling partj';
they have held meetings in their homes
against the Congress and given details to the
Press every single clay. They have done very
great damage to the Congress organisation.
And as I have said earlier also, they should
have been dismissed long ago.
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And I am very sorry when Ministers do this
sort of things and no discipline, nothing, i
don, about it .
irruptions)
getting up?

In whose defene are you

SHRI BHUPESH GUPTA; You replace
the pronouns with proper nouns. You always
say, they', 'he'.

KUMARi SHANTA VASISHT: In whose
defence ar, you getting up? Please te]] me.
Do not worry. Furthermore—he has reminded
me—some of the Ministers have even inspired
criticism of their other Cabinet colleagues;
sometimes they have carried on a whispering
campaign against them; sometimes they have
asked the Presg to write out a few things with
some slant against their colleagues. I think
it is , very bad thing that they should do like
this when they talk about team spirit. ~ Thes,
are important people in this Government, they
are not very unimportant people. Therefore,
I deplbr, their action. When they expect
any kind of discipline in the  country, they
should at least begin with themselves. Thei,
thinking is very unreasonable, their thinking is
very unethical also. They say, you put up any
person. We will buy him. Even if you goto a
temple, you can just ring the bell, put your
prasad before the God and you get what you
want. They say, no matter who is put up, we
will buy him. This is their thinking, this is
their standard, these are their values. Thig
is how they operate. They are very influential
people, these people who are governing th,
country at thi; moment. If these are their
thinking and values, Madam, who do you
expect from them? Therefore, I am very sorry
that they have  done J something like this.

Another think [ would say is that

in th, Rajya Sabha Secretariat and

: perhaps in the Lok Sabha Secretariat
' also, I think many officers should be
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after three years. They have stayed
longer than thre. years in one place.
They stay here for year, and years
and years, and a certain amount of
vested interest is created. They
become also partisan with every body
else.  And I think this does not make
either for impartiality or objectivity or
fair play and I think what rules apply to
other offices in other places, that they
should have a tenure of three year, or
so, should b, applied to these =~ Houses
also, and they should be transferred so
that fresh blood comes in, new people
com, in, they take to their jobs and try
to do as well as  they can instead of
small empires being created here and
there.

I say also, they started this devaluation
in the hope  of increasing the exports
by 300 per cent. Anybody with a bit
of  common sense should have
understood from where they would
have the capital for a 300 per cent
increase in th, industrial capacity, from
where they can have  the technical
personnel for it, from where they would
have th, factories, from where they
would have the buildings for that or
from where they would hav, the
machinery for increasing it to 300
per cent. And devaluation was
done. The mistake was made. But no
promotion of exports has taken
plac, as they wer, expecting. Actually, it
has remained static or fallen down
because of devaluation. But I think,
from th, way these houses  of
business  ar. functioning, this export
and import business can never be
regulated or controlled, and they will
never give a very clear picture of their
exports and imports. And the
Government or the country will always
continue to lose through heavy
imports and  through little exports,
and our economy as well as our foreign
exchange position will remain  very
lopsided and very unfavourable. I
think this should be nationalised by
the Government and they should control
the export and
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import trade. And they should aiso not be
so much under th, pressure of the private
sector. At every step, they run down the
public sector. Nobody wants to speak up for
the public sector. I can understand
the shortcomings of it.  Our friend, Shri
Misra, spoke about co-operatives. But
whether it is the co-operatives or the public
sector, even if , small slip is there, big
headlines are there  in the newspapers that
the public sector has been criticised by so
and so. They always want to hit th, public
sector below the belt. I do not feel happy.
On merits I can understand people
criticising the  public sector. But they do
not want to publicise the shortcomings etc.
of the privat, sector at all. They tak, it to be
a Pandora's box whether it is a Pandora's
box or something else, nobody should open
it. But the public sector is like a step-
child of th, Government and everybody
thinks that he should stand up  and
criticise it. I think, Madam, that more
attention  should be paid to the public
sector and we should see to it that it really
functions properly. There is so much of
pnessurisation going by the private
sector, so much of public  relation being
done by them that they ultimately get what
they want either j  through friendly
means or through criticism. Madam, if
the private sector was to serve the interest of
the country, I would say, yes, definitely go
ahead and do it. But I feel, and many
hon'ble Members would agree with me
that they do not help the interest of the
country  very much. In our society the
value of money or moneyed people and
their importance should be reduced. When a
moneyed candidate stands from a party
for elections—although he is number 2 in
the list, he is a threatto his own party as
well as a threat to the other parties. Even
in his own party  he becomes a threat to
even the old. Congressmen and he is also
a threat to others who have Put up their in-
dependent candidates. I think this is a very
serious matter and I think the Government
should tr, to check this trend also. This is a
very unhealthy
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trend and this cannot serve our so- i ciety
very much. I think this trend ! should be
checked.

I thank you, Madam.

SHRI SITARAM JAIPURIA (Uttar
Pradesh): Madam Deputy Chairman, I
am extremely grateful to you for giving
me thi; opportunity to speak on th,
Appropriation Bill. Ther, is an old saying
that man proposes and God disposes. But
I hope I will not be contradicted by any
hon'ble Member of the Hous, if I say that
in the present situation it is the nation
that proposes and the Government that
disposes.

When I say that, Madam, I have in
view the bare minimum necessities. The
minimum necessities of any citizen of
any country are food, clothing and
shelter. But in our country in spite of so
many Plans, in spite of the colossal
amount of expenditure, in spite of the
wishful thinking of our leaders we have
not been able to produce the desired re-
sult for the country's millions of people.
What is the situation today? Ther, is
supposed to be plenty of food but it is not
available. There is education but ther, is
no employment. Rights are exercised but
there are no responsibilities. Jobs are
there but there are no proper craftsmen
for them. The Plans are there but ther, is
no progress. A lot of foreign emissaries
are there but there is no prestige.
Government undertakings ar. ther, but
ther, is no efficiency. Dispensaries afe"
there but they have no doctors. Industries'
are there but there ar, no raw materials.

SHRI S. S. MARISWAMY: Ministers
are there but there is no work for them.

SHRI SITARAM JAIPURIA; There
are only two ways in which adminis-
tration can b, improved: (i) to increase
production and to increase the per capita
income, and (ii) to reduce expenditure
and to curtail unproduc-
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tive expenditure. If, at least, on, of these
two methods is- '[ToT'Utilised, I am
doubtful if any Government in the
country or, for that matter, any institution
can ever run successfully and make their
both end, meet.

Madam, unfortunately, a very large
amount of expenditure is incurred on
unproductive items. For example, tak, the
expenditure on administration. There are
a lot of subjects, education, law and
order, health, food, etc. which are
supposed ty be state subjects. But what is
happening? If on. looks into th,
telephone Directory one will find the
already large number of officials
increasing day by day. If these ar, State
subjects and the job of th, Central
Government is only to co-ordinate, it i
high time that they only co-ordinate and
do not create a situation by which the
State Governments do not realis, their
responsibility and the Central Govern-
ment also find it difficult to implement
their plans, their ideas and their projects.

Similarly, whenever any point of
controversy is raised, the Government
tries to avoid it and avoid it to a
substantial extent. And if they find it
difficult to avoid, they appoint a
Commission or a Committee. And what
is the outcom, of that Commission? We
have had a number of Commissions. The
Bhoothalingam Commission was there.
The Commission on Sugar was there.
The Kothari Commission on Education
was there and now there is the
Administrative Reforms Commission.
They have made many recommendations.
It was almost an understanding that what-
ever be their recommendations, they will
be accepted by the Government in toto.
But what has been the fact? Often
recommendations made by them hav, not
only not been accepted but probably
another commission will have to be
appointed to go into the question whether
the recommendations made by that
Commission are justifiable and can be
accepted. This, Madam, unfortunately
increases ex-
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[Shri Sitaram Jaipuria] psnditure, creates
suspicions and complications in the minds of
all. Unless and unti] we have clear-cut
policies, policies which will increase national
wealth, I am 'doubtful if high-sounding words
of patronage, privileges or experience are
going to help the situation in any manner.

Madam, I have said earlier also that I am
not against public undertakings. Public
undertakings have to be established wherever
they are necessary, wherever the projects are
of a gigantic scale and private people do not
come forward t, undertake them. The question
is whether undertakings which are called
public undertakings are actually public in
nature? Do they do any good to the society or
the public ai large? Does the cost of
production of thes, public undertakings in any
way compare with the cost of production of
other undertakings? They get all the facilities.
Circulars are being issued to public un-
dertakings that they must purchase their raw
materials, their requirements from thos,
undertakings which are owned by th,
Government. Insurance must be done only
with the Government company. In spite of all
these privileges, all this help, I am constrained
to say that public undertakings have not yet
shown any sign of improvement. I have not
the slightest doubt that th, Government is
quite awar, of the fact that a reduction in
expenditure is necessary. I know being a
Member of this House for Me last six years
that whenever these matters are discussed and
suggestions are made—and many of these
suggestions are repeated— assurance is given
by the Minister and the Government. But
again we have to make th, sam, suggestion
which meets the same fate every time.

Madam, I will not take much time of this
House because I d, feel that the prosperity of
every single individual can be the only
insurance of the prosperity and progress of
the “untry. And unless and until  that
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is achieved, no amount of planning, no
amount of attitude of helpfulness etc. is
going to help.

PANDIT S. S. N. TANKHA (Uttar
Pradesh): Should it not b, the other way
about? That is t, say, the country should be
made to prosper.

SHRI SITARAM JAIPURIA: You can put
it in your way.

Madam, there is
would like

I wa; not

one point which I
to mention. I regret that

present in the House
yesterday during the discussion
on the Appropriation Bill
But I find from yesterday's proceedings that
Shri Rajnarain, while speaking yesterday on
this Bill, taking advantage of the privilege of
this Hou,, and the freedom of speech enjoyed
by him, made reckless allegations to the
effext that I have been elected to this august
body on the strength of money. In fact, at the
AT of oath-taking also he raised a point of
order to similar effect. But as the Chairman
ruled it out of order, I did not think it proper
to say anything and spoil the sober
atmosphere at that solemn occasion in any
way. But it appears that he continues to
indulge in such irresponsible statements. I
feel it is therefore necessary to place on
record that the allegations are absolutely
false, untrue, wrong and malicious. Thank
you.

SHRI DAHYABHAI V. PATEL (Gujarat):
Madam, on a point of order. When such
allegations are made and objected to by any
Member on the other side, such allegations
are usually expunged. Is it because that Mr.
Jaipuria sits on this iide of the House that
these allegations are not expunged? The
allegations made by Mr. Rajnarain are very
objectionable (interruption). Mr. Jaipuria is as
much an honourable Member of this House as
anybody else and any allegation of this type
reflects not only on Mr. Jaipuria but on the
whole House and on all Members of this
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House. These allegations are most
objectionable. I was not present here at that
time. I would have objected to them if I had
been there. Such allegations, I submit, should
usually be expunged, Madam.

THE DEPUTY CHAIRMAN: You should
have been there yesterday. Now, Mr. A. G.
Kulkarni.

SHRI A. G. KULKARNI (Maharashtra):
Madam, I propose to make some observations
on the working of some Ministries, particularly
on the Ministry of Industrial Development, the
Commerce Ministry and the Agriculture
Ministry. Madam, this country has adopted as an
economic feature j a phased plan and planning
for the development of this country.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair.]

Mr. Vice-Chairman, when the resources are
scarce, when the resources of men, material,
money-and foreign exchange are scarce, 1 do
net understand how this country will develop
without any planning. The criticism on
planning is always misplaced because
planning might have failed in imple-
mentation, but the strategy of planning is
always a necessity for the economic
development of this vast country. If there
was no planning, I do not know how this
country could have been developed in an
integrated way, as an integrated, balanced
country because I do think that by planning,
all the parts of the country can be developed
as regards their resources, as regards their
raw  material availability, and for that
purpose, I stoutly defend the
Government's effort in adopting planning as
an economic feature. My point is that the
shelving of the "Plan for the last two years
has really landed this country in a veritable
mess. There is the engineers' problem, there
is the recession problem and the drought
has also added its share to the difficulties of
this country.

Mr. Vice-Chairman, [ am going to make a
few observations in this con-
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nection on the working of the Industrial
Development' Ministry. We  talk that the
small-scale industry is one of the means of
increasing the entre-preneurship, of  giving
opportunities to the small entrepreneurs to
share the fruits of industry as well as to
increase their earnings. The Government has
rightly got an  Industrial Policy Resolution.
And in this country, we are observing a mixed
economy, Mr. Vice-Chairman, in this con-
nection, I may point out that to look after the
big  industry, there is a Director-General
of Technical Development who takes care of
their requirements of raw materials, foreign
exchange and what not. You may be surprised to
know that there are 700 units in this country
which are registered on the rolls of the
Director-General of Technical Development
and who receive his  care. And the Director-
General of Technical Development has got a
posse of 60 officers, Directors as they are
called, with, expertise in various avocations.
As against that, Mr. Vice-Chairman, when there
is an avowed intention to develop the small
industry, no proper attention is paid to this sector
as my-friend, Mr. Jaipuria, said just now. In

this country, at present we have got 1,20,000
small-scale units which, have developed
during the last 10 years. Do you know, Mr.

Vice-Chairman, how many officers take care of
these? There are only seven or ten officers
who are looking after these 1,20,000 small-
scale industries. Though small-scale industry is a
State subject, the State has got no  resources
to advise them on the latest technology. Mr.
Vice-Chairman, I am ashamed to say that the

Small Scale Industries Development
Commissioner, who is supposed to look after
the development of these small-scale

industries, is not treated as an officer equal to the
Director-General of Technical Development.
When there is a  vast amount of
difference in  pay and when the Development
Commissioner is placed at a lower level, what
prestige can he command and what weight can
he carry with the Government"
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[Shri A. G. Kulkarni] of India in the
allocation of foreign exchange and raw
materials? He has to go begging to the
Director-General of Technical Development.
The Small Scale Industries Board during the
last ten years had advocated that the post of
Development ~ Commissioner must  be
upgraded to the level of the Director-General
of Technical Development, to take equal
decisions in the interest of the small-scale
industry.

Mr. Vice-Chairman, there is another point.
We always speak in this House on the
development of  petro-chemi-cals  and
electronics. There are so many vast
developments going on in this country and
more opportunities are available in the
sophisticated industries. The small-scale
industries have shown by their working that
they can produce electronic materials or
petro-chemical materials of equal quality as
those of the big industries. Mr. Vice-
Chairman, there is another lacuna. The
Finance Ministry very recently has rejected
the proposal to appoint a Director for
Electronics and a Director for Petrjo-
chemicals because they could not get suitable
persons last year and the money lapsed. I
have already stated on the floor of the House
that this is a greatest lacuna because the petro-
chemical industries, the electronic industries
and such other industries are the industries of
the modern age. They are the industries' of the
jet age and unless you have got Directors who
can help the small-scale industrialists, this
problem cannot be solved So I want to draw
the attention of the Deputy Prime Minister to”
the necessity of upgrading the Development
Commissioner's  post and  appointing
competent persons to look after electronics,
petro-chemicals and such other sophisticated
industries so that the small scale industries
may have a rightful place in the production
and welfare of this country.

Mr. Vice-Chairman, there is another
difficulty faced by the small-scale industry
and thatis the utter negli-
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gence of credit facilities.
Prime  Minister
policy statement
Council. I can

pointment of a

The Deputy
has rightly made a
to appoint a Credit
understand the ap
Credit Council, but
that does mnot solve the problem of
nationalisation ~ of banks. When
] Rs. 3,000 crores of public funds are with the
private sector banks and out of which a large
amount is given for utilisation in the big
industry sector, the share of the small-scale
industry is only 5 per cent or 6 per cent rough-
ly. With the setting up of the Credit Council, I
can expect a better deal to the small-scale
industry. The State Bank is also trying in its
own way to be of help to the small-scale sec-
tor. I moved about this country during the last
two or three months with the Study Group of
the Administrative Reforms Commission on
Small-scale Industries and I have found that
there is utter lack of sympathy on the part of
the private sector banks towards the small-
scale industrialists. You will be surprised to
know that they are paying 30 per cent to 40
per cent interest to the landlords and money-
lenders because the doors of the banks are
closed to the small industrialists. The bankers
rightly think in their own way that they cannot
maintain these small accounts and that they
can easily maintain a big account, there will
be lesj work and more security for them. So,
in this connection, I want to put it to the
Deputy Prime Minister that the Credit Council
is not going to solve the problem. The
problem will, be solved if the Government of
India gives prestige to the small-scale sector. '
The Government must say that they would
stand guarantee for the defaults of the small-
scale industry. When Shri C. D. Deshmukh
was the Finance Minister, there was a scheme
and he said that SO much percentage of even
losses will be sustained by the Government. I
think that scheme is
I still working, but more efforts should be
made to embolden these commercial banks to
go to the rescue 4 P.M. of the small-scale
industry. Mr. Vice-Chairman, then there
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is another aspect with regard to the
development of ancillary industries. While
granting licences the Government of India has
got a very weak-kneed scheme of connecting
big industrialists with the ancillary sector. In
this country the big industrialists and big
business-houses always have got a desir, to
grow vertically and also horizontally. They
want to produce from a pin to a plane in their
own factories. Whenever they give small jobs
to the ancillary industries; they try to exploit
them to the bone. I am all along advocating in
this House that there must be some such law
in this country as the Small Business
Administration Act in the U.S.A., in which
country the Swatantra Party friends believe.
Such a law will protect the small-scale
industries from being exploited by the big
industries when sniali jobs are given to them.
Mr. Vice-Chairman, you will be surprised to
know that in the United States even in the
matter of defence material {he purchases from
the small-scale sector amount to 60 per cent.
In this country we have got a picture which is
quite opposite. It is because the Government
and particularly the bureaucracy has got no
faith in the small-scale sector. That is why the
small-scale sector cannot participate in the
stores  purchase  programme of the
Government of India.

Mr.  Vice-Chairman, then there is another
aspect about self-reliance. We are all along
clamouring for import substitution for self-
reliance. But has any assessment been made of
whatever we have achieved? I seriously
doubt it. Perhaps some effort is being made. 1
do not say. that efforts are not being
made. Efforts are  being made but more
activity, more energy and more zeal must
be instilled so that there will be no imports
made ] and all such items could be produced J
in this country.  Whenever we speak I about
PL-480, it is not by  way of j Tebuking the
Deputy Prime Minister 'but we say that
our heart burns |
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when these imports are made. Therefore,
please stop all these imports under PL—480.
For two or three years we may suffer but
ultimately we will be able to reach a stage
when we will be self-reliant and will produce
those items at least in the industrial field as
well as in the agricultural field. So, for that
purpose I sfiy that self-reliance should not
only be a ritual but a matter of faith and a
matter of principle to be attempted by every
Indian, by every industrialist, by every
agriculturist and by every worker, so that this
country will have its own foreign policies, its
own defence policies and we can talk from
the position of strength and rot from the
position of begging. I can understand that
some adjustment has got to be made here and
there. What is the position with regard to our
Bhopal Heavy Electricals? Even the State
Governments, in the matter of purchasing
turbines for their river valley projects,
particularly Mysore and Kerala, do not want
to purchase them from the Bhopal Heavy
Electricals but they want to have imported
ones. So the Government of India must
strongly put down all imports and such things
should be purchased from the Bhopal Heavy
Electricals and thus we can save foreign
exchange quite a lot.

Mr. Vice-Chairman, there is another aspect
also and that is that the Ministry of Industrial
Development has utterly failed in exploiting
the installed capacity in the engineering
industry. I may tell my friends, Mr. Jai-puria
and the Swatantra Members, that this country
has a creditable record of creating an
engineering capacity which no country in the
East has got to match as far as sophistication
and modernisation are concerned. This
capacity has been developed in West Bengal,
in the South and in Punjab, But the trouble is
that we still do not know how to utilise this
capacity. I am not one with Mr. Jaipuria when
he says there Is no development and there is
waste of resources. I may say that Mr.
Jaipuria also today is the
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[Shri A. G. Kulkarni] product of a
generation because his forefathers ere in the
trade and that is why he has acquired that
talent. Nobody can develop talents one fine
morning. Therefore, Mr. Jaipuria, you must
give time to the Government. Twenty .years
are nothing; it will require 100 years or even
200 years to develop a nation. For that
purpose if you see the history of the world,
technology can be developed only after such a
long time. Therefore you have to put in more
efforts to develop that technology.

Mr. Vice-Chairman, \ have got only one
p'oint to make. I want to lend my support to
my friend, Mr. S. D. Misra. This Government
just like small-scale industries has gpt some
such half-hearted faith in co-operative
.activities. I fully understand that cooperatives
have not been an all-round success in this
country to the extent they ought to have been. I
can understand that. 1 fully know it. I am more
interested in co-operatives as an article 'of faith
and an alternative economic apparatus. I fully
understand that in West Bengal, U.P. and
Bihar co-operatives might have failed. There
are cartain lacunae and weaknesses. But co-
operation is the only economic apparatus
which will replace the capitalist system in this
country and the people and the peasantry of
this country will like co-operation where their
incentive is maintained with fair distribution of
wealth. That is' why I charge this Government
that they nave a half-hearted approach towards
cooperation. They have abolished the
independent Co-operation Ministry and they
have attached it as a Department of the
Ministry of Food and Agriculture. 1 fully
support Mr. Misra's contention that co-
operation is to be utilised as an econonv'c
apparatus. Some more time has to be given to
it 1 and the people have got to be trained. Co-
operative methods have not failed. The people
have failed; the leaders of this country have
failed; the personnel has failed. That is why we
must bring in a right type of personnel

I have some reference to be made. I Yesterday
there was a very amateurish reference made by
some Jan Sangh Member to the manufacture of
cartridges in a lipstick factory. Perhaps' the
Member may not be knowing what accuracy is
required to manufacture cartridges. A cartridge is
produced with an accuracy of millions of
thoughts and if lipstick factories can produce
such types of military hardware, then a shoe
factory will produce an atom bomb also. So he
need not worry about whether it is produced in a
lipstick factory or a defence factory. But he
should not undermine the development effort of
the Government of India by making such
childish references. I can understand the I
Government has got difficulties and i there are
failures. There are so many bureaucratic lapses. |
fully subscribe to that but our goal is to attain
self-sufficiency and self-reliance. The i failure is
of the human mind, human ; effort. The failure is
of the leadership-in this country where on this
side or on the other side, the other Parties. Let
us, therefore, examine the position by way of
introsjpection and improve ourselves so that we
can develop this country as we like and we can
talk from the position 'of strength. Thank you.

SHRI C. ACHUTHA MENON (Kerala):
Mr. Vice-Chairman, Sir, the Deputy Prime
Minister as well as ; the other speakers on
those benches have tried to paint a very rosy
picture of the state of our economy and the
state of the nation as a whole. I certainly
would have been happy if all I these things
were true. But unfortunately, I do not think
that it is a true picture. They have also
referred to various difficulties. But what is
their whole approach? Their whole approach
is that in spite of some temporary difficulties
they are marching ahead and they are going
in a forward I direction and everything will
be all right in course of time. Now they are
basing themselves upon certain welcome
features that have appeared in the economy
during this year. For
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instance, they refer to the great strides in
agricultural production. Many speakers have
referred to that. We have had a record
production of 95 million tonnes of foodgrains
this year. The national income also has
increased to 11 per cent, this year. The re-
cession is slowly giving, way or its intensity
is being lessened. All these are there and it is
perhaps basing upon these that they say that
everything is going to be good but I want to
ask this question. In all these happenings what
has the Government done to bring, about a
certain improvement in the economy? Is it
because of a deliberate policy or plan on their
part that these have happened or i? it simply
because of a turn t)f fortune that we have had
some good season and the agricultural
production has gone up and so on? The more
relevant question is, what is the Government
going to do about this, what is the policy of
the Government in the future in order to see
that a firm foundation is laid for our economy
so that it goes from improvement in an
orderly fashion? Have they any plan for
these? I fail to understand if they have any
policy at all In this matter. All the policy that
they seem to be having is just trusting t'o the
operation of the economic forces without any
interference on their part. They simply hope
that due to the operation of the natural forces
something may turn up and everything will be
all right. That seems to be their hope. That is
the free enterprise approach that you will not
interfere with the economy, that you will not
direct it in a planned way but allow it to go on
its own way.

So far as the policies are concerned, the
policies reflected in the Budget and in the
Plan documents show the very same old
policy. It is rather a lack of policy, if I may be
permitted to say so and if at all there Is some
policy or change of policy, it is for the worse.
It is a change in a reactionary direction and it
is not a change in a progressive direction.
Have w® not
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the duty or responsibility to takt advantage of
certain welcome features now developing in
the economy, for instance in agricultural
production, etc? Basing ourselves on these
factors, why cannot we formulate a proper
plan so that we can achieve a steady rate of
progress so that a firm foundation is laid for
the future development of the economy. I ask
whether the Government is doing anything in
this direction? I am afraid they are not doing
anything in this direction. As an illustration,
let us take planning. Some friends on the
other side referred to this. To tell the truth, 1
do not know whether there is any planning at
all so far as the Government is concerned
now. They have given a goodbye to planning.
If the Government "were honest they would
have admitted this long ago but they are not
doing it and for some reasons best known to
themselves, they keep on saying that we are
developing a planned economy, that we are
developing the public sector that we firmly
belie,’e in the socialistic pattern tif society and
that we are going to develop that. What is
really happening so far as the economy is
concerned? I think they are doing just the
reverse. They have coined some new fangled
terms themselves. They speak of a plan
holiday. They speak of maintenance plan, but
what do these boil down to? I am afraid these
boil down to just simply scuttling the plan. It
is only a process of deplanning, if I may be
permitted to use that expression. The facts
speak for themselves. If there had been proper
planning, we should have expected that the
rate of investment in the Plan and so far as the
plan outlays are concerned, they should be in-
creasing from year to year. In fact that was
what was happening till 1965-66. In that year
the plan outlay was about 15 per cent, of the
gross national product but after 1965-66 it
went down and this year, I am afraid, it will
not be more than 10 per cent. In terms of
absolute outlay, the figures have remained
stationary for the last 3 or 4 years, at Rs. 2000
crores. About the Plan budget we have been
told
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[Shri C. Achuta Menon] the increase in the
Central Government's outlay has been a mere
pittance of Rs. 7 crores from what it was in
1967-68. Can you call this increase at all and
this has to be seen in the context of the
various other factors also. One most
important factor is that prices have been
increasing all along so that the value of the
output in terms of the re’l value is going
down steadily.

Another important factor is tnat last year as
well as this year, who have been resorting to
deficit financing on a big scale _ Last year it
was about Rs. 300 to Rs. 400 crores and this
year it is going to be Rs. 290 crores but in
spite . of the fact that we are resorting to
deficit financing on such a big scale, is there
any increase in outlay so far as the plan is
concerned? Not at all. That is the "basic diffi-
culty. There are also other factors. For
instance this year, as people repeatedly say,
there has been a very good agricultural
production. One friend from the other side
wa® telling yesterday that in the rural sector
there will be an increase of income to the
extent of Rs. 1200 crores due to the increase
in the agricultural production this year. I do
not know whether the figure Is correct, Even
accepting that, what does it mean? There is
plenty of scope if there is proper planning, to
mobilise these resources and invest them in a
proper manner. The Plans can be developed
and the economy can be placed on a firm
footing but that is not what the Government is
going to do. There are no plans to develop the
public sector projects. Even those projects
which are important so far as the economy is
concerned are being slowly scuttled or are
kept in abeyance. In this connection I wish to
refer to some important projects so far as our
State of Kerala is concerned, which is
admittedly very backward in economic
matters. Of the two precision instrument
factories that were to be developed in the
Fourth Plan one was to be set up in Kerala.
We were pro-
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, mised after a lot of agitation that we 1 would
get that. Actually the site was acquired of 300
acres and now the Government of India says:
'No, we are not going to put up this factor'.
Why? They say: 'For lack of resources'. So on
this account most important projects are being
given up. What does it all come to? It all comes
to this that we are not going to have proper
planning, that we are not going to develop the
public sector and that we are slowly resiling
from or backing out of planning altogether.

Along with this we have to take the policy
of decontrol. I understand that during the last
three years about 50 industries have been
decontrolled. We began with cement. Then
subsequently there ~yas decontrol of sugar,
and now there are indications that on the food
front also, on the question of food also, all
controls are going to be withdrawn, and the
people are going to be thrown to the tender
mercies of the exploiters, to the complete dis-
array of the free market. What does it mean?
It means that the Government completely
divests itself of all responsibility to feed the
people, so far as at least the deficit areas are
concerned, or the economically weaker
sections of the population are concerned,
people belonging to the lower middle class,
the working class in the towns, and the
working class in the rural areas, the
agricultural labourers and people like them in
the rural areas, people who find it very
difficult to maintain their existence. Now
what does it all amount to? What is the
philosophy or the theory behind all this? It is
simply this; it is the same old theo-y, it is the
same old philosophy of free enterprise—as 1
have been repeatedly saying. Now
Government have not the courage to say it
openly, to say it plainly, and they go on re-
peating that they still have faith in socialism,
have belief in planned economy and in
developing the public sector. All these things
they go on saying, but when confronted with
facts, w'lth the question 'why don't you
develop the public sector, why
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»I, you not stepping up the invest- i ments in
public sector undertakings,’ j what is the
answer they give? They *lyly suggest that it
is very difficult to mop up the resources
necessary for big investments in the public
sectorr In the words of th, Deputy  Prime
Minister they say, "We do not want to hurt
the economy/ 1 confess I am not able to
catch the meaning, to understand the
meaning of  this wonderful phrase of
"hurting  the economy." "Hurting the
economy", what does it mean? I can
understand a person saying that some classes
Of people will be hurt, or some big busi-
nessmen. | can understand it. But what is
the meaning of saying that the economy will
be hurt. Obviously it means that if you want to
mop up resources for the public sector on a
big scale, it can only come—very
obviously—from the richer classes of people,
in the countryside as well as in the towns, from
the big monopolists, from the big, business
people, from people who are  dealing  with
black money and all sorts of things. These are
the people whom we want to touch, to even
fleece them— I am even prepared to say tlxat.
But Government do not want to touch them.
They should do so, and they can resort to other
things also—some friends on the other side
were referring to nationalisation of banks.
There are other methods also, like
nationalisation of foreign trade. = There are
many other methods also by which resources
can be gathered. @ But Government do not
apply their mind to any of these things.
Instead of that they simply go on saying, "We
donot wish to hurt the economy." That is
why they are failing to mop up resources for
investment in plans and that is why, as a
consequence, they are slowly resiling from
planning altogether. Now this is what is
happening. I think this is a very dangerous
philosophy  and very dangerous theory. It
will bring the country to ruin. It will not help
to build the economy. It will not help to build
even the private sector. [ may say, in passing,
that if you mean by 'private sector' only the big
industrialists and the monopolists and all
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that, of ceurse you will be correct. But if you
mean the innumerable small industrialists and
middle industrialists, and people like them,
then I can say that from our actual experience
we have realized that it is because of the
decrease in the investments in the public
sector in the past so many years, even the
small industrialists and the middle ones have
been put to difficulty. The crisis in the
engineering industry and the unemployment
that resulted from it is a case in point. Oh
account of that this crisis and all the other
things happened. It is because Government
had not been able to help them with
investments in the public sector. It is because
of that the development of the small and little
industries did not take place, hich all of us
would like to develop irrespective of ideology.
Even that is not being done. So my conclusion
is that the Government do not want to do any
of these things. They simply do not want to
have any plan at all. They want only to help
the big business, in the meanwhile slowly
resiling from every one of the policies de-
clared by them. This is what is happening.

Now 1 shall refer to one vital sector of the
economy, and that is food. So far ag food is
concerned, it is very vital for our State
especially. That is why I am referring to that
particular subject, not in its application to
Kerala alone. Now what is happening on the
food front? They say, "This year we have got
wonderful production, 95 million tonnes." So,
naturally the conclusion would be, or we
would have expected the Government to uti-
lise this opportunity to get into their net as
much of the marketable surplus as is possible,
so that they can build up a buffer stock as
well as streamline their public distribution
system, and some sort of an order can be
created out of the chaos that the whole
economy is in. But are they doing any of
these things? On the other hand, the tendency
is to go in the direction of more and more de-
control. We see that happening in
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[Shri C. Ashutha Mehon] Delhi. We see
that happening in Hyderabad. And in so many
other places we see that. Now, even with
these 95 million tonnes of foodgrains we are
told that the per capita availability of food in
this year will be less than that of the level of
1961-62 or 1963-65. What does it mean? It
means that a certain amount of control is still
necessary. Unless the Government, through
the operations of* the Food Corporation of
India, is able to get within its control a sizable
amount of the marketable surplus, unless it
can operate in the market and bring down the
prices, and also see that proper distribution of
food is taking place in the country, unless
these things are done, we cannot meet that
situation, the situation in which the
vulnerable sections of the population, the
weaker sections of the population, people like
the agricultural labourers and the industrial
workers, and the lower middle class people
and others are going to suffer on account of
the high prices, on account of the shortages.
So far as Kerala is concerned. I iU make a
reference to that also. Now, i, spite of this
wonderful bumper harvest, you see that we
are still in the same old position. We are
getting only about three ounces of rice every
day through the public distribution system,
and we are supposed to be under informal
rationing throughout the state. So far as the
people of Kerala are concerned, to express
what they think about this thing, I would
quote a proveb in Malayalam:

"Onam Vannalum Unni Piranna-lum
Koranu Kanji Kumbilil Thanne"

I shall tell you what it means. Koran is a poor
man and the proverb says that it does not
matter anything to him if the festival Of
Onam comes or a son is born to him. Being
poor, it is all the same thing to him.
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Being poor, the festivities on account of the
birth of a new son to him, or the arrival of the
Onam festival, do not take place in hig house;
they are nothing to Mm; he still has his usual
small bowl of kanji; that is all. So this is the
position in which w, find ourselves. In spite
of having a bumper' crop and in spite of a
production of 95 million tonnes of foodgrains
We are not getting anything more. So far as
Kerala is concerned, that is the position. What
is the policy of the Central Government? s
there any change in that

i policy since there is this bumper crop? There is
absolutely no change in policy so far as we

are concerned. If there is any change it is only
in the reverse direction. Formerly they were
saying that they would supply 73,000 tonnes
of rice every month to the State in order to
enable the Government to distribute rice at
the rate of 6 ounces per head. This
commitment has been there for a long time
and during the last year it has not been
fulfilled to any extent whatsoever. They said
it was due to poor harvest. They said they
were not getting rice from outside the country
and so on. Let us accept all that. But here |
am asking them; What about this year? If
there was shortage of ;ice during last year we
can understand their not supplying the
required quantities. But what has happened
this year? Why are they not supplying more
this year? This year you say the production
has gone up so much and there is plenty of
rice. Then why is it that you are not able to
fulfil the promise? No, they are not doing it.
Not only are they not going to  fulfil
that

1 promise—but we are told that they are going
to cut down that promise. We are told now
that they can promise only 40,000* tonnes per
month in future. So the change is in the
reverse direction. That is what we get. When
there is a bumper harvest, when there is
plenty of rice available, we naturally expect
that the people will be able to get more rice.
But actually the reverse is happening. Why
isit so?I am
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not speaking with reference to Kerala alone.
This is because of the failure of the
Government to control the marketable surplus
and to get a sizeable portion through the Food
Corporation of India. The Government has
not got sufficient stocks. They had started
with a target of 7 million tonnes procurement
for the Corporation from the kharif crop. "But
already the Chairman of the Corporation has
stated that we are now-Tiere near that target.
Only some 2.5 million tonnes have been pro-
cured, i.e. about a third of the target, and we
are not going to have anything more
substantial. That is the position in which we
find ourselves.

What I am saying i this. The economic
policy that the Government :is following is
not leading the country in the proper
direction. We have given up all planning. We
have given up attaching importance to the
public sector and we are scuttling the Plan.
That is what is happening to planning in the
country.

With regard to sugar I have to say eone
thing. From my own experience 1 can say
what has happened in the mcase of the
decontrol of sugar end how it is operating.
Sugar was decontrolled and at least the
Government was hoping that sugar would foe
available in plenty everywhere in the country.
But we know what is actually happening.
From my own -experience I can say that
before this decontrol I was getting six kilos of
sugar on my family ration card at a cost of Rs.
1.80 per kilo. After this decontrol what has
happened? Now I get only one kilo of sugar at
Rs. 1.80 a kilo and for the rest I have to by it
from the open market—not the black
market—and for that I have to pay as much as
Rs. 4.25 akilo. That is what is happening.

AN HON. MEMBER:
imeans black market

Open market
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SHRI C. ACHUTHA MENON: Whatever
name you may give it, it is the same. That is
the way in which sugar decontrol has worked.
That is the way in yhich wheat decontrol is
going to work and that is also the way that
rice decontrol is going to work and in general
that is the way food decontrol is going to
work. So my main point is this. This
Government has given up planning altogether
and they have scuttled planning. They are
continuously on the downward trend so far as
planning is concerned. They just leave the
whole thing to the forces of the free market to
the detriment of the common people. This is
what is happening to economic planning.
Therefore 1 plead strongly that the
Government should realise what is happening
in the country. At this rate our economy can
never be developed and the poverty of the
people cannot be mitigated and the sufferings
of the people due to the shortag.es cannot be
mitigated. These things cannot be done unless
we have a national Plan, a Plan based on self-
reliance and a Plan which will take into
consideration all the various possibilities,
technological possibilities, financial
possibilities and everything. Ws should have
a Plan based really upon the people's
initiative. If you have such a Plan then I am
sure the people can be enthused and the
economy can surge forward. But un-
fortunately the Government is not thinking on
these lines. That is my contention.

Apart from these economic matters 1 wish
also to refer to certain other things also in a
very brief manner. We have heard and seen
the disturbing thing that have been happening
all over the country. For one thing we had the
communal riots in many parts of India. And
we have heard about the burning of a Harijan
boy in Andhra Pradesh about which we have
been discussing this morning. Naturally we
are all very indignant that such things should
be happening in this country even ater twenty
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[Shri C. Achutha Menon]

years of our independence. Indians should
hang their heads in shame before the whole
world when they are told that such things are
happening after twenty years of our attaining
our freedom. During this period we were
supposed to have worked for the uplift of the
Scheduled Castes people, of the Harijans
people who were dear to the heart of Mahatma
Gandhi. We say all this and we are very proud
of all that. But what is really happening in the
country and what is the real position today?
That ewe. can see from what has been
happening, especially the burning of Harijans,
the killing of Harijans and things like that. I
will not refer or deal with these things at any
length. But what is the reason behind all this?
I will not attempt to give a very simple answer
to that question. But one of the reasons I can
explicitly name and that is the power of
money. This power of money is penetrating
everywhere, in the villages, in the rural areas
and it is this powe ¢ of money which is cor-
rupting the people, which is dehumanising the
people, brutalising the people. You can see
that. We were telling the people from the
dawn of our independence and we have kept
on saying it for so many years that we are
going to build a socialist society, that we are
going to abolish all class distinctions, that we
are going to bring up the downtrodden people,
that we will teach them to assert their rights
and so on. But what is happening is just the
reverse of all this. Class distinctions have not
been cut down. Actually these class
distinctions have increased. People believe
th?t money means everything. The grabber
has become a very important person. You
grab everything and make money. By
whatever means, by blackmarketing or by any
means, make money and then you can
purchase anything and anyone. You can
purchase the officials, the politicians and
everybody. You can do any damn thing and
nobody will question you or stop you.
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That is the mentality that is developing and this
is just the reverse of the socialist conception, the
reverse of all democratic principles. That is the
way we have been developing. So I vvant to say
that unless we take a very determined stand and
say goodbye to these things, there is no-
salvation and there is no hope for our country.
So I plead earnestly for a reconsideration of the
whole economic approach and for a real Plan
based on self-reliance, based upon developing
the public sector so that it may have a
commanding position in our economy so that
ultimately socialism may prevail. Unless we go
about it in this fashion I do not think there is any
hope for the country and I am sorry to say that
neither the Budget papers nor the speeches j
from the Deputy Prime Minister or from other
Government spokesmen give us any hope of
these things. This, is all i have to say.
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goenr Z1 TR 2 ome wifgw a ¥
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ATHT FT T ¥ | WIF A AvA LH
FAWAA A TG E A AT AT
Ie-gd g 7 # 9 g7 gy W
AT 39 4G &1 Aaw ¢ avr 2w
7 TR 31 1A & 9 ag wwfa #y foom
F a%T &Y F A @r g | Aty
uF wiwr 2 et & aadt am faw
wdr off F aTHA g AT qAEATF ) AW
i St - & wfer Ao gt & W
qifas faawar ot feedt om = 3,
IAFT FAST FE 0w Ag fF 4
&1 Arn #t FEwr ave e o
oy e 4z 2 & 72 = AT SAer
w1 oY AT qW T gE A
wAfad 7 a1 ¥ faw 787 aagar v
T W7 AT FEAT TIAT | AL W
THT TR T AT A9 | 57 4% § AW
FNATH AN T FY THET FrAT IA
w9 T AW H A 80 AT T FAH
& IART FAFT HIE ATH AL T |

A FATL A F AT AT FE
¥ ag gt FEW A AT AWE ;
75 8, o ofredt A AWz A g R
afFa uw famm w1 fauw ot 2, 3g
# faer Wy oY & %7 ¥ AEATE
WA T A K GFET q@HqT 2, A A
aat & dav g€ 8, faaer wer grrw
T2 &, IoEr wwa f3A ufq faw e
T o g T T W aTEEt
7 ogw o & A o fram & oa
i fawdy & 39 i w feEmi own
Frad AE fad @Y d 1 A waefa
aaEr ¥ A et ®1 s o,
T A0 faer 5t St 1 sary Z4r fza
e 3% fou o7 #1§ Ga7 F9 F7A
aifigy o wrer o < &4 F dar
T & s 3EE 3fz g 8 A1 saay
U FW A A & | A
s WA fagrr 2 fF 93 Sreem
ufa® AT a1 /i w9 ZE A IEE



649  Appropriation (No.2) [ RAJYA SABHA |

dma frafy | ag s feaEt & fao
|ETAE ¢ | 99 37 AfaF 21 w7
ofas wwFA 7 § @ gad d9
# a9 w9 fae & | 9awT Al g
st wrer dare frar omar @ saw fao
SqTET AT A qEY € | @ F faw Aar
Sft & g s T aoaT 2w A e
®1 Z@A 7g AF T AT T 937 1 qTAT
g & T w9 & | A 9T
dazdt gy it & @ Fw g
wif ¥ | 5@ @ 99 &7 A g
AT TE IT F AL TN FTFITAT BT AHAT

L3

TeAIfaE AEe ¥ oWl § oaga
F% %1 147 & fF v 3w § gowedr
& W 0% ae7 & o 2w & fawe
Vi mgwen g fF I mfa &
far zafa &8t g o=t 2 1 & fam
WAl ST & a3 A o wrr i avewarfaw
aifeat &, ot wifzat ST & S
favwam &of1 &, 37 73 %1 guv foa
ST AT AT &AW H AT G AFATE
SSAEE 9T ¥ ag A g9
§ wifs 77 9y 3 A gfan &
@ g 1 fer o A & 3w o Wy
q Z@ T | ST avwEfaE wfear §
W F wawg # o ofzar 93w
1 wfga < €, 3T WA o
WTE | WL AR AT @ o s
AW ITH /G LG, FF a7 aT 777
w &

& weal & arg § fafqgny fawr oy
TET FAT

SHRI A. K. A. ABDUL SAMAD
(Madras): Mr. Vice-Chairman. Sir, since
independence, the Government
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of India have been budgeting sys-
tematically and consistently for more and
more expenditure and the prices have
been spiralling showing no signs of any
check in their inexorable course of
burden and pressure of taxation upon the
people, affecting the people in a
remorseless manner.

The burden for the coming finan
cial year is added to further parti
cularly on the ordinary middla class
people by the increase in the postal
and telegraph rates, railway fares
and by the arbitrary new levy per
weight on even the sweets of the
children. 7

1

In spite of all these the food crisis
cannot be said to have been overcome.
Though there have been bumper crops in
certain parts of the country last year, the
relief afforded thereby is casual and is
not of an enduring nature so as to make
any appreciable effect on the pressure of
the need of having to rely upon imports
of foodgrains.

The situation in Tamil Nad has indeed
made remarkable progress but yet one
cannot feel that the nature of the surplus
that the State has attained is an enduring
and permanent one unless the
Government of India is prepared to do its
ordinary duty of coming to its aid. It has
been agreed on all hands that it is the
minor irrigation schemes that will
produce almost immediate and substantial
impact on the food situation. The present
Madras Government has earnestly taken
up the scheme and thereby rightly hopes
to place "the food position of the State on
a sound and lasting basis. For this
purpose they have to resort to more and
better imputs, to eliminate the distressing
neglect of thousands of tanks in the States
which have been of unfailing assistance
to the agriculture of the State froc time
immemorial by systematic tapping of the
underground water resources and by such
other means which will yield
immmediate result. For carrying out



.651  Appropriation (No. 2)

such a salutary and vital scheme, I the
Government of Tamilnad natu- | rally
required more money than they ecould raise
from the already suffering people of the State.
They have, therefore, been reduced to the
unavoidable need of applying for  a loan
of Rs. 20  crores, which the Centre has
refusedin  an  offhand manner. The State
pleaded at least for the postponement of
payment of interest on the previous
loans for about two years. Even this modest
request of my  State has been rejected by
the Centre. The Central Government must
take a realistic view of  the situation
obtaining in this respect in various parts of the
country and should not seek to apply one
yardstick and  principle in an . arbitrary
manner to all the parts of "the country. If the
Centre would only see their way to
concede the grant or the postponement of
collecting the interest charges, they could
make a substantial contribution to
relieving the food pressure in the country.
They could , make the surplus of the Tamilnad
State a permanent one and enable the same
State to make a handsome contribution to
relieve  the,chronic food pressure of the
neighbouring Kerala State, which has got the
impossible task of asking its people to be
satisfied with the meagre and pitiful ration
of 3 ounces per head.

I stated at the outset that the
Government of India have been
incurring increasingly huge expenditure

from year to year for the last twenty years,
but yet they have not shown themselves
capable of performing the first and
foremost and eelementary  duty of any
Government, namely, the protection of life
and property of the geople. During these
years there has been a systematic and too
frequent an  increase in the outburst of
communal violence in the country and in
recent months these outbursts have
been more marked and distressing. In
almost all the cases the victims have mostly
been Muslims and the numberless
properties  destroyed have
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been those of Muslims. What to say of this
uncommon and amazing spree of inhuman
violence being allowed to have its horrible
course in the country every alternate day for
the last twenty years? Is one to say that it is

due to the apathy and indifference of the
Government to human sufferings or that it is
due to their incompetence to perform their
sheer, elementary and first duty of any
Government?

The Prime Minister of  India is reported
to have claimed, a short time ago, that the
Government was more stable than ever it was
before, but, then, is this the performance of any

stable Government. In  the home-town of
the Prime Minister herself, the
Government could not control the cruel

display of violence. Even her personal visit to
her hometown, Allahabad, didinot seem to
have had any effect on the situation. In
Allahabad warning was given in time that there
might be an outburst of violence during the
Holi festival, but the Government did not seem
to have taken note of the warning or capable
of controlling the  calamity when it happened.

This holocaust has been taken to the South as
well during recent times. It showed its ugly
teeth first in Chikma-galore, then in Ramnagar
near Bangalore and now in Mangalore, all these
in Mysore State, which is under a Congress
Government, headed by the President of the
Congress. It is amazing that the Congress had
only 59 policemen in Mangalore at th, time
of the outburst of the atrocities,  which
continued nearly for a week, and even then the
polic, force was not increased, Another
curious fact about the Mangalore outrage is
that, when hon. Members of Parliament, Mr.
Abdulla Koya of this  House and Mr. A. K.
Gopala, ©f Lok Sabha, went there, the
authorities prevented them  from going to the
affected areas and seeing things for
them”lves. When the ' t)olice protection
was miserably inade-
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[Shri A. K. A. Abdul Samad] quate, the
Muslims wanted to do something in order to
save themselves and their property, but even
these people were not allowed to defend
themselves and were arrested in large
numbers. This is a common feature of th,
atrocious happenings in other parts of the
country as well, that is to say .Muslims were
the victims of the communal outrage and yet
they were arrested by the minions of the law.

Objective and impartial observers, who are
still im. our country and who deserve huge
praise, have brought out the fact that these
atrocities and massacres had been carried out
according to well-laid plans and by trained
men. But the police and the security agencies
of the country have not discovered and
brought out these plans and training given to
them. These things have been happening for
the last twenty years, but the Government
have not been able to scotch the menace even
when it burst forth. No transfer of the
concerned officers has taken place and no
judicial enquiry was instituted after the events.
Neither a reasonably adequate rehabilitation of
the victims has taken place nor the necessary
publicity has been given even about what
quantum f rehabilitation has taken place. On
account of this apathy and incompetence of th,
Government, the perpetrators of communal
aggression have been emboldened and
encouraged.

It is learnt that in Ranchi the RSS men are
exercising their drill even today before the
temporary tenements occupied by the Muslim
working-class people. Will it be wrong to say
that this audacious hardihood is the result of
the indulgence shown by the authorities Of
the public sector factories and the
Government agencies? Th, management of
the public sector factory do not seem to have
thought fit to prevent these threatening
manoeuvres. Again, in the same place,
Ranchi, the Muslim victims of the communal
ravage are now being asked to pay
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j two-thirds of the market rent for the temporary
tenements they were given for occupation,
until permanent abodes were provided for
them by the factory, according to the law of
the country. This is , stab administered on an
already festering injury and this is the sort of
rehabilitation that is being afforded by the
authorities concerned.

The Tamilnad Government has promptly
instituted , judicial enquiry into the cause and
effect of a recent clash between some sections
of students "and a class of transport workers
and ha, brought the crisis under control in an
amicable manner, but "™ communal monster is
stalking the country without abatement for the
last twenty years. And yet the Government of
India have not instituted a propoer judical
enquiry into any case of communal violence
for restoring a sense of security amongst the
large minority community and for rehabili-
tating the vitally necessary peace, law and
order and honour of the country.

SHRI B. V. ABDULLAH KOYA (Kerala):
In Kerala within twenty-four hours the police
officers responsible for it were transferred.

SHRI A. K. A. ABDUL SAMAD: Here it is
Mysore. A judicial enquiry must be instituted
not only into past happenings, but laso
immediately after any future incident, which
God forbid. Now, such enquiries must
straightway be; instituted in the case of
Mangalore and other places elsewhere. In
every such case, the policy of immediate
transfer of the officers concerned and of
effecting prompt and substantial rehabilitation
of the victims must be invariably adopted.
This has been a pressing and earnest demand
from the beginning and it is devoutly hoped
that the Government will do their elementary
duty at least now by conceding these demands.

The case of Indians, who were un-
ceremoniously ejected from Burma, is still
crying for a humane and reason-
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able solution. The Government of India do
not seem to nave taken any concrete step to
Obtain compensation for the goods and
properties that were practically confiscated
from them in the name of nationalisation.
The value of these goods and properties
runs into several crores of rupees. It is a
great pity that the Government of India did
not deem it fit even to mention the question
to the Head of the Government of Burma,
General Ne W.n, when he happened to be
in India a short while ago. At least the
people do not see any sign of the
Government of India having taken any kind
of interest in this matter. Even the benefits
which the Government promised to extend
for the rehabilitation of the unhappy and
miserable people in their i own motherland
have not. so far, come forward in a manner,
which will make the least impression upon
the human

problem. One more point. Sir.

The Indians overseas partlcu-5
P.M. larly from the South are faced

with increasing hardships and
diffieuties. One of their longstanding
hardships is the lack of proper transport
facilities between their Motherland and
the lands of their sojourn. The South
Indians in Singapore and Malaysia have
been subjected to this hardship for a very
long time now. They are not having that
in spite of their incessant appeals for a
speedy and reasonably comfortable
means of transport. It was reported about
two years ago that the Government of
India was acquiring a new ship from
Japan for plying between Malaysia and
India and that that will cover the distance
in not more than two days, but still there
sreems to be no sign of such a scheme
coming into being now. "Will the Gov-
ernment of India take speedy action to
acquire .speedy vessels at least at pre-
sent? This is the question which lakhs of
people are anxiously asking to be
answered.

Thank you

Y aragem 1o (73re) : ITET-
£Ta7 wAYAE, T A7 F wEeay § e
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fFTHY AT ATOE FT 2, Al fargrar
W ofesw F9eT 9T qigTe dawe, Al
&1 T FT g2 E W At 1 favga
TEd Agl famdr | mwmdwr ¥ oo
AR F AW ¢ gaa fggena § 9
TAT uTET § W% frwm awro g ag
T ST & a1 Faent fysat g1 /@) |
fses 9z, Fafaei § a1 g v
W & 98 s a7 F w1 g
F7aT 8 | 99T T w1 ave faw 6
AW WYE FT G E ) Aldw WA
3t & e o, qv A g e e
qHT W FAHT FT W qWG § 919
At vt faar smar @ o g e
¥ 9T g1 gq AT afemw w1 $§ vga
gl famdr | ofeew fwee § st
AYE W &ew g 2, fom o § nEae
e ¥ g 2 1 ofew e awen
THTHATE § fora® ATH 9T Feal &1 72T
AT ¥@T & WY HS 510 | AT AT @8 |
odt & wawa o wrar | 9fems 9
T TF TAo Wifo dve F, fomdk Tra
500 ﬁifﬁ JAT 2, IUF Wﬁq‘f{a
eIgYEeT AT a7, far A
FET qT faar 4% ww wgeEEd
4 9@ T=rF gwaa § gfeaw W
¥ oraT a9 @ | a faw @4 o
¥ AGT & GUEET ARE I
AT F aF e F uF faae @ s
IH2T F19 o€ fEar #wi 717 919y
g0 % 3feam wgE &1 wa-—A
aga wesT uaT F—uw fiqz # 15
T 10 T W AT | T A0 AT G
fam s OH FHF@E )

442 UE FAFH ¥
ga 71 § 1 & sz gdr
CeE A i I T S AR (]
e & F7 Az gawfy ) FETE v
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[r arger qe]
T It aAeArgl § 9137 &T §99 &
AT AT BT A2 F | G AT
& 19 A vfemF w2t 99 @ £ A2
qA TIIETE( ¥, A SAFeATITHTL 2,
T FET F TET TR A UF AT, A
aifafess & a3 qraweq ¥ sramg a0
ST q WA g%, T 247 EAfAEin
FTEIE N WAVAA &4 FY 990
Z &/ ar =g gy { W g,
IAF! FIGA AT FAT, AT A ALY
A AT LEE | 700 FUT R
F wrra @ fead s mad w9
w0 afgd 7% a7 waA B, N
7 fawrdq 1 3 41 afemw T w0
fazr s mifer woir a1 &1 # W2
AW qfez & ofeerw Jazr & 99
few & 1 & wwreardc g, @A
Amfeee & FT A7 F A7 4 AW
& qATIEA®I g | woEA ®OF AR 9
w1 =78 q7 | wgt & qqw 9 g A7
SHAT @ O THHT qF 7 qferw
T A qE Fe wie fRar 2
qfes #¥z7 F qut &1 awiz feam,
IAFT A B AvAw q7 g g
@@ 2, afsww fazz 7 wifa awa &
qr 77 w7 faar o & @ we fw
gt W ATTTT FHRT HOWT | WAV
Jzfaa a0 F fea ¥ 15 w97 AT
A% 9 W g W T ad H O qar
T ETF §T @R | war w0 owat
g wegd faadr 7 ofess daec g
NIF WIH FIAT 8, q TR F F (47
FF A A FHLT F A0 A qAT
€1 42 8 60 g w1 faRef w5 1T
150 9% BV &1 9T 5G9 TLAL
9T 9% qTET ¥ | "G AGATE,
fasmaa i gtz Edz i air g mé g 1w
W AFT T A ofemw TR A
|/WE T A oF fzq §7 37 Fva2
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AT & g s W) AR H AZ AT
Fergeam &1 3377 w7 2T

& w10 T wAET Afgar w1 o=
w W E ) T gy i
4§ fquam gry g7 W1 A FAT 9T
# frfamamz 7 sigad s mg ofems
e #1541 @y 2, feegm # g4
e @ waraETg TgwTH g WA A7
7% 1o fems G927 §1 99 79 T191 T3
T | § g7 THA F -4 faw v
wimt § | & 7 wgan B & s
sq7aT 7T A, A e 0 79 97
Wl 9.7 F0El & 99T ¥ A 98,
& g Afen ofes w2
#rEo To f{;{osﬂ'{‘ Erfé'o Hlo TTo
g gaon yr 7 femeg aav,
7 FUgEg WeA@ Swd J gET|
F5 R § oA fAgTaqT €@z
q ATHY T IAT T W9 TAFIAT
fawmdy w1 amge AR AR @A
awa {ifsw, gz fagrads &1 Gy
g7 ay fagrada & wmgwr v @
71T 39 Ffen fF 7 g1 g 0w
gadiar # fag a7 & 8-9 92 W
AT B 99 A9 § FIH F9 FT WA
| v fargram & @fefas saw
gl AT F, FTH FA B I GH
g @r &, AT & awl § a0 35
T HT TG @ WIT AT §iT "g w60
& =FF T E gy o\ ' gFrEan
FO A g, Wi aifees & gaEEr
FT AT £ | AW AW ¥ A A
Feqfaew wmT, 3@ wEdr 9T
WY e 9T gwaT (AT | FERT G-
FfwzT gawd gadr FOAT #T A
1w frrar g1 o€ &, 3a% ®a owr
"< g1 M &, agw 7 gfaare aft
IR, IEA 0w & gT qAnEr
t 1w & w7 fergmm #1 avn
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A¥T TTAa £ A1 At A qAOET Find
AT 3 | A FTAA FHA WGA A AT
FLAE | TR AW AT T FIqAT FATAA
*7 oftomw & 1 wF A TEEE S0 |
sfeedi &t maw @iz 9 ofmw
e &Y arirw A v A fed
7z vt ofews ¥ d ot Am A AR
FT 3T I H e A e W@ R,
wg-ag fewerda & gY v8 & w9
ufiggi &) grag o &1 # gEET
G GO O e SR e
mEgE F A g a e wmd & fe
Wt et Y gre we § | genfaa-
foar 3 Faw qva @ wTeany & A9
M grEv-Tw A q FREE §
Ty A AT E 1 W HA wWiAg
fs ag avafeel & 9oa mfz & g0
Z1 @ ¥, 77 WA 9EA & T
% fzeefy, wigamam 9w =z
# FAT wEE aTdm FT W 7
& o wgen § fF waW ¥ 50 9w
farky g & st 1€ & AT AR 2

oW R wwd W o #)
w17 =4 fafer swerag g fF aam
FY 7T gt a1 @y § 1 o dw o wfas
Wy B W IS AT I WY
wzdt 3 Afwa wrwr e wr o, we-
afii w1 o, qF AT eimiEE w
§t §AT ] wWR G AEA q
A af @A ¥ frar—a 1 adi-
T Agt e 3 g e gwAw
F GAEX | FON AAT WO T AW
919 TdA T §9 AT A 7 |
saw Ffaar &= i 7 fed awe
THAMT WA £ | WF 4% I A
FAT IHANT 400 FUF WY T A9
a1, W 3000 FUF WY T GET
AT 1 ETIT WEE WY o
faegr wx mer g wor ¥ fRc @
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T AT e Far g & Wi
TR IE ATATAE FHOA 5 fawrea
Fr fwaadt 8, &3t § 08 797 gwv
wguTe A, w0 & FE WA
g fenmr faege s @Y 9w 2, faad
aew A1 faegw wie &df w o
2 gf Ny W A e
g1 T | wF F wafowr dar 3 qwer
g v s aer 9w 3@
AT FT A1, W7 gfemwr oft ¥ qATHTT
FT AT, MR FY AT AN E | AT
TETANAE HITEATT 9T A &N 71 AT
& W HWITH IIRTHATT T T ITWY
AT FY AT FOH WA HGHT FHA
FOA XA WA TE G ¢ gAY WL
WTTH! X9 FGETAT F AT T FOAAT
TETT F U7 g ofeaw FEET w1
faege s % WA aE T W
THE FL WA AW R GATHT FT
g fageit orfesdl, oo wEEdT
aifedt g SE ANE W F )
AT WTATH 7, AgreT 7, 918 faw wme
afea & & frgmm & gt wrl
qWTFLAR g AWIH 10,1558
%o FT Ty ugwn fzan, oux fr
At g A v fawa F
TR Y, T A A
T3 @ F @, wfaw arAz
FEQUAT AN &1 Y@ & W g,
STAAAT WK ATFARTAHAT F7 37
BT ST AR | A5 99 FAAF 20 A7
F XA TAR T A4 Fy oA
g7 aforg 3 | WT9 9T FET 9,
WL WY AG G40 W Ag AT AR
FMAT, A qAg W A% i ArAT F,
S7g A1 AT TAAETH 7 TT FoH @7
& &, gafem ot gfem & T
T &, qTAGI X AN §1 9957 F0h
wd qA A for, &fer ag
wifeos & FtoATFTow g1 A A4
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(47 avagon aca]

wrEt w9 & frgewy ama arr w17
qfids W § A3 aurE A0
feweraT o737 a1 § w8 K quw frag
FAT TATIATE | 48 A1 AATIAATZE FT
FULTH R | WA TR WUAT FA A7
qar  EF oW gEl aEreardy O
W X § AE ¥ 45 gy wiv
2 T | THAR F AL §F qF
£1 TRy AN F AR wT FW ) WL
am §F et Wy aw oA ¥ O§R
AT § A1 394 $9 GIE €7 1 9rA
A1 4AEET AGE FUF W & gqEre
A qw g ¥ Y A arfed
AT 1T 9T @, Wi ¥ 2w W gay
3= ¥ | oW gurdy wareE 3 fawm
S FGAT & @ wRT § 9y B ad
wicH! wry  fgegenfaai ®r  fame
@18 AT argT 99 9159 fafawc
g 1 ;b ¥57 qgt 9@ ar
PR TER Tl @ ¥ amAw
arve ¥ o fran, fom s o &
s QY AR o 91 fafesat
WA FAR | TR AT TWET F AN
fa o fpgeama &7 war graa gr g
&1 sgoar W fravwe) fasag &
@ W aF  woar fa7 gary araw
Agl [ QAT WA W B & 27y
w1 wfaerc § &7 ¥ Ao g &w
<8 ¥ W B, gmA demw T faa,
o wEfrwy a1 38 w7 faa,
Zad Aq1E, WA 9 fafee a9 e
¥ waE & 9w var g g qor
gaT 27 g9 T T8, Ew saw
T, W WAt At e | om
a% &€ %G AFET AT WIEND JuT
AET GIIT HIT ag ¥F 3N K] G o FA
HRTTETE RITH-AaTaars &M & 49
Wi drea wEn frew s @ 93,
wfag  svgeandy wer faare i@
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A§ AT, AT AT €9 I8 7T FEAqT
Lol (0

(Time bell rings.) :

.
il .

% aresr cqrar wRy Ag WAr
g, €fAQ F yHiey F4 §

SHRI BRAHMANANDA PANDA
(Orissa): Mr. Vice-Chairman, looking at the
Bill, I do not think you will give me time to
go item after item. Nor do I claim to have the
talent to speak on any item from the
production of atomic energy to the protection
oi zoos because, honestly, I believe that a seat
in Parliament does not make me a specialist
on all subjects. Speaking on the Bill, I Twill
touch only a few points; one on education, the
other on irrigation and power, on police,
defence, Harijans and tribal affairs.

Sir, as I feel, ow parliamentary system at
this peculiar phase is being petrified into a
type of new caste system where the freedom
of the mind. is miserably curtailed. In th, old
caste system, however rigid it was in different
phases, at least, the freedom of mind was
there. If I say that I have that freedom, I am
made to depend almost on the whims of the
Secretariat, so that to speak on a particular
subject I have to go a hundred times to ask
whether 1 can get a chance or not. Thig is a
situation which a ma, like me will never like.
Therefore, before going into the subject
proper, I would request the Government and
this House also to advise the Election Com-
mission to see that no independent candidate
is allowed to contest either to the Assemblies
or to Parliament.

Sir, so far as education is concerned, right
from the Education Minister to any public
man who visits an educational institution or
who has an opportunity to talk to the students,
everybody decries the present educational
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system. It has been done for the last 20 years.
But no step has been taken to' improve it. We
all shout from platforms that our educational
system is "wrong, that this educational system
is useless, that this was established by, Lord
Macaulay, that it should have "been changed.
Unless we change it, it iy no use shouting from
the top demoralising the students, making
them indiciplined minds, so that they neither
care to study nor have any faith in this
education. Therefore, I wish that education
should foe so oriented that it should suit our
cultural) heritage and tradition.

Secondly, I should like to touch upon
irrigation and power. 1 remember that Lenin
said that collectivisation plus electricity is
communism. But we cannot think of
collectivisation in a country like India. We can
go at best to the stage of co-operatives or go,
as our Deputy Prime Minister has
compromised, from the nationalisation of
banks to social control on banks. So, co-
operation plug electricity, 1 think, will be
ushering the socialist are in India. But the
irrigation facilities are so meagre that people
in our villages, the peasants and those who are
engaged in cultivation starve for water and
they do not get it. What I mean to say is, you
give nothing to our peasants; give them water
and electricity and they will give you gold in
return. We think of industrialisation, of bigger
projects. But why not concentrate on minor
and medium irrigation projects first?

Sir, another point is this. I will not go to the
extent of Shri Chatterjee and say that this is a
Budget or a Bill of a bankrupt country. After
all I love my country, bankrupt or not, and I
must remain inside it and I should "try to
know what are the difficulties we are facing.
But certainly one thing catches the eve and
that is, the demand for grants of the Police
Budget. It is growing year after year, as if
keeping pace with the growth of our
population. I do not mind spend-
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ing money on Policy. The provision is
something like Rs. 48 crores. But what is the
climate of mind that is now prevailing in the
country? I am reminded of the Grove, incident
when a mad, anti-social man enters the Sup-
reme Court and attacks the judges. What is the
climate of mind behind this incident? But
unfortunately whenever any event takes place,
our Home Minister, Mr. Chavan, comes and
sermonises that we will not rush into things
and that we should try to improve. This does
not help. I do not think that the Home
Minister of a country like India should feel
himself helpless when events happen this way.
We are not safe in our streets. And what is the
police there for? Of course, I do not' simply
blame that the Government has failed in this
matter. We have also added our contributions
to it. Therefore, the time has come to change
the system of governance. If you want to see
democracy in our country grow and flourish,
then the system of governance should change
a little. All parties and elements, patriotic and
progressive, should come together and evolve
a formula, for in a welfare State things are
done for the common good of the people. One
should not take the law into one's own hand
and conduct himself that way; otherwise one
Home Minister or a Police Department cannot
deal with> such a situation.

Sir, another point I want to mention is
about Harijan and tribal welfare. I wish two
different Ministries were there because the
Harijan problem is both social and economic
while the tribal problem is purely an
economic problem. In the villages and towns
it is a sad sight to see the sweeper, a Harijan,
pushing a wheeled pot of something like that
i, which night soil is carried. Why not we
make* a legislation that any one constructing
a house in an urban area must have the septic
tank arrangement so that Harijans who are
now cleaning night soil can be rehabilitated
and given other avenues of livelihood.
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[Shri Brahmananda Panda] There is another
thing, Sir. Unless we amend our rules or laws,
whatever you call it, prop,l, the tribal man,
however much money you spend on him, will
not be in a position to enjoy the rights and
privileges as any citizen of India now enjoys.
Sir, we have a substantial number of tribal
population to deal with in Orissa. These
tribals live m the foothills or on the higher
ranges of mountains. There are trees which
they have been inheriting from generation to
generation. They have been" enjoying the
fruits of these trees. Now a problem has
arisen. These trees are being transferred to
panchayats, the panchayats exercise control
over them and the tribals are deprived of their
hereditary right. When these panchayats
proceed to implement the rules, there will be
again trouble and killing in the tribal areas.
We should not be simply guided by the
Naxalbari-phobia. The real trouble will come
when we deprive the tribal man of his
hereditary right. Therefore, legislation should
be enacted accordingly.

Another thing about the tribal people is
land. There is now legislation in States that a
tribal man's land cannot be purchased by a
non-tribal nor can he mortgage it as he
pleases, without the ptrmission of the Tehsil-
dar or the Collector. Now when the irrigation
system reaches those areas and he wants to
get an irrigation point to irrigate his land,
naturally he must mortgage his land with the
land mortgage bank for money. But because
he has no right to mortgage his land,' the land
mortgage bank cannot help him and he cannot
develop his land that is provided to him and
he cannot sell it off either. So some
legislation has to be made and some -margin
has to be given so that the tribal, although he
cannot sell away his land, should bt given the
opportunity where he can enjoy the facilities
enjoyed by non-tribals.

Sir. recently I had occasion to get into the
Asoka Hotel with my friend
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Mr. Lokanath Misra. I had not seen the
Asoka Hotel all these years.

AN HON. MEMBER: Who guided you to
the Asoka Hotel?

SHRI BRAHMANANDA PANDA: Mr.
Lokanath Misra.

SHRI A. G. KULKARNI: Does he stay in
the Asoka Hotel?

SHRI BRAHMANANDA PANDA: How
can he stay there? He is a. Swatantra member.

SHRI A. G. KULKARNI: He went for a
party there, I suppose.

(Interruptions.)

THE VICE-CHAIRMAN (SHRI-AKBAR
ALI KHAN): No interruption, please. Please
carry on.

SHRI CHITTA BASU (West Bengal): Mr.
Vice-Chairman, you should, take us also to
the Asoka Hotel.

SHRI OM MEHTA (Jammu and Kashmir):
He knows the person who-can take you to the
Asoka Hotel. He-has revealed the secret.

SHRI BRAHMANANDA PANDA: In the
Convention Hall there was a cultural
programme going on by Bc-mbay artistes and
film stars. I do' not clamour for their ccmpany
nor do I have any interest in film stars. Its
impact was terrible on me. In that hall there is
a picture of a lonely Nehru on the wall. When
the lights are off I can imagine how that great
man must be feeling! On such things we
spend lakhs and crores of rupees when our
municipalities find no money to ameliorate
the conditions of Harijans, to save them
from hovels.

SHRI A. G. KULKARNI: You are a
young man. You should know what dim
lights mean.

SHRI BRAHMANANDA PANDA: I am
no more a young man. I take oliiection to
that. T am wisely grow-in? older. I do not
want to go back
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to an age where it is all money that matters.
America can be proud of an Aldrof Astoria.
But in America even the Negroes live in a
better condition than the Harijans or the
tribals here. So I want to impress upon the
Government that we should live according to
our own conditions. We should not feel that
inferiority complex that unless we have an
Asoka Hotel or some big structure other
nations will look down upon us. This House
also, where we are deliberating, was built by
a power which had an empire behind it. We
do not think of again building such a
Rashtrapati Bhavan. We have built Raj
Bhawans which we should not have because,
as Mahatma Gandhi had said, he would have
liked , Harijan girl to be the President or the
Rashtrapati of India. That is something far
away. | do know how many generations will
it take for that" dream to be realised. I hope in
my next life [ will see that dream realised.
*

SHRI A. G. KULKARNI: But here a lady

has become the Prime Minister.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You unnecessarily involve
yourself in the Asoka Hotel.

SHRI BRAHMANANDA PANDA: One
thing I want to point out. My Congress
friends may be happy. But let them not think
that I am holding any brief for them. The
other day when discussion was going on in
this House, a new Jana Sangh Member I am
sorry I do not know his name yet, but I have
heard his speech—was very passionately
talking about the inefficiency of the Congress
Government. But I want to say this to those
who want to replace the Congress from power
that they should not inherit those qualities
that have given them a bad name or put them
in such a sad state.

Sir, I refer to a letter from the New Delhi
Municipal Committee, office of 316 RS—S.
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the Commercial Taxation Officer. Sir, when I
came new to this House, I took a flat in South
Avenue, No. 131, and I had to deposit Rs.
100 for the supply of water an” electricity.
Before the last session ended, I shifted to
another quarter No. 37, South Avenue and
applied through the Rajya Sabha Secretary . .

AN HON. MEMBER: 'C type?

SHRI BRAHMANANDA PANDA: Not 'C
type, only B type. I cannot afford and I do not
want a 'C type. (Interruptions) Sir, on 23rd
March, 1968 the Rajya Sabha Secretariat
wrote to the New Delhi Municipal
Committee that the particular Member had
changed his residence to No, 37 and the
amount of Rs. 100 that was deposited may be
returned to 'him. On 10-4-1968, some officer
for the Commercial Taxation Officer writes
—I want to read out the sentences to show
how indifferent they are . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You can write to the Secretary
and settle this matter. Let us finish now.

SHRI BRAHMANANDA PANDA: It may
take years for the money to be refunded. I am
not going into that now. It is the language of
indifference that concerns me. I just want to
show how indifferent people become when
they get into power. It is just a demonstration.
There he says:

"Dear Sir,

I am desired to acknowledge receipt of
your letter dated 23-3-19S* through Rajya
Sabha Secretariat and to inform you tiiat
the matter is under action and the refund, if
any, will be allowed in due course."

I want to say that those who want to take
power from others' hands should not exhibit
such indifference. When a sum of Rs. 100 is
due to a particular man, why should he say
"due, if
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[Shri Brahmananda Panda.] any"? I think a
second reminder has gone.  (Time-bell
rings.) Five minutes more.

THE VICE-CHAIRMAN <SHR1
AKBAR ALI KHAN): Not Ave
minutes. There is a statement to be
made by the Commerce Minister.
SHRI BRAHMANANDA PANDA' I

will sum up- I will again say that when
passions die down, sense will dawn on
us and we will give some attention to
Sanskrit learning in our country. Dr.
Radhakrishnan always spoke of the
progress of our traditions. That does not
merely mean the progress of the
democratic institutions that have been built
up during these years, but also the progress
of those traditions that reilect our culture and
that have sustained us as a civilised
community-  through thousands of
years.  Sir, I tell-you. I again repeat, that I
am for Sanskrit and I will always be for
Sanskrit because Sanskrit is essentia] not
merely as a link language for India but it
is essential also for building up the
Indian personality. Every nation has its own
personality. But what are we to  be proud
of to-day? We are proud  of other
inheritances which may or may not remain
with us because as things are moving we
may have to repent of many things that we
are doing to-day. Therefore, Sir, I say that
we need not petrify ourselves into a  new
caste system. As Mr. Mani significantly
pointed out  the other day, Mr.
Chatterjee, the Marxist is more
reasonable in the lobby and in the
Central Hall than in this House. =~ We have
reached a stage in India where we  should
try to communicate amongst ourselves
and find out a way so that we can free
ourselves from this impasse and see that our
democracy and welfare  State have their
day and our commitment to socialism is
fulfilled for a happy ft tut e genera tion.

[RAJYA SABHA ]
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STATEMENT BY MINISTER RE
PRODUCTION AND MARKETING OF
COTTON TEXTILES

THE MINISTER OF COMMERCE (SHRI
DINESH SINGH): Mr. Vice-, Chairman, Sir,
Hon'ble Members have, from time to time,
expressed their keen interest in our textile
industry. I have, myself, been keeping , watch
over the situation and have kept in touch with
the various interests concerned. The House is
aware that this is one of our oldest industry
which for various reasons has not always been
able to keep pace with modern developments.
There is no easy solution to the problems that
face this industry. However, we are attempting
*measures—both long term and short— which
may help the industry to resolve these problems
with courage and confidence.

Production of both cloth and yarn has been
running at levels below those attained in 1964
and 1965. Despite a good harvest, the earlier
expectations of a revival of the demand for
cotton textiles has still to materialise. A
satisfactory cotton crop was reaped last year
and adequate imports were arranged.
Although there has been a fall in the prices of
cotton from the levels prevailing in November
[December, 1967, et the price of the principal
raw material of the industry has been ruling
above last year's ceiling prices. At the same
time, in the interest of the consumer, it was
not possible to sanction any increase in the
prices of controlled varieties of cotton textiles
over the levels fixed a year ago. As a result of
various factors, the profitability of the indus-
try has declined and more particularly some of
the units which produce coarse and lower
medium varieties of cloth have had to fac,
considerable difficulties.

I should not like to take up the time of the
House to discuss, on this occasion, the long
term measures we are contemplating but it
has been felt that the success of these
measures will



